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[Shri V. B. Raju.]
mittee. Its importance is when there are
funds, when there are surplus funds
for the development of the region.
There are no surplus funds now. So
the continuance of the Regional Com-
mittee may not be useful to the people
of Telengana. But let us not rub on
the wrong side. Let us tackle it very
carefully. The abolition of the Regio-
- pal Committee is not going to deprive
the Telengana people of any economic
advantage. Let us not put it to contro-
versy. It can be easily solved. It
can be converted into a Develop-
ment Board or a State Planning Board
with some Committees for the develop-
ment of the backward areas in the
three regions, There is no difficulty
about it. It is so simple, according to
me. Culturally the people are one.
They are one people. They are going
to live together in spite of anybody.
The Telengana people are going to be
one, for the benefit of this nation, for
the benefit of that area, and nobody
can separate them. That is the histo-
rical compulsion. Delicate issues have
got to be handled carefully. I know
the Government of India’s difficulty. )
am only sorry for my disappointment
that the political forces there could
not put their heads together, evolve a
line of action which will be, in the long
run, to the best advantages of the peo-
ple of Andhra Pradesh and India.

MR. DEPUTY CHAIRMAN : The
House stands adjourned till 2 p.m.

The House then adjourned
for lunch at fifty-nine minutes
past twelve of the clock.

The House reassembled after lunch
at two of the clock, MR. DEerUTY
‘CHAIRMAN in the Chair.

STATUTORY RESOLUTION SEEK-
ING APPROVAL FOR CONTI-
NUANCE OF THE PROCLAMA-
TION UNDER ARTICLE 356 OF
THE CONSTITUTION IN RELA-
TION TO THE STATE OF AN-
DHRA PRADESH—Contd.

ot 7 favnive ;. gagamafa oY, oY o=
Sft 7 Nferg A FIE Y N AT ATE
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U ¥ Trseyfa waw #Y sty qq"@'?r
AR Fgm wrw fard & 9w =1 fady
FWOE 1 e U 7 A AT W
€ frardy s =g 9 0@ F1 /AT
fe ot 18 sl #1 wgufe wraA
WUT iy NRWH & T SE &9a
ag IEE qdrf fre ar7 AER A
1T w3 qifeome 8, @ sy e
o St #1 T@ q3g FT NEqrd qEl
T3 fir gE &Y sty R gEr & T
g, T H W qIovE # T TG
wiag fF M gramg g WU E gE
ag M enfgsr, enfgmr agdr s+l
Ty ;I F AT ITT FI AV A4,
frr wfogz w1 e @ mar A 6T
IAL WRW A4 Al ge oY Imre A
o § qraagd g fF i am S
arfgr 75 fagix N qaUa §1 wa
At @ S | S, 1972 FT S
qATT AT AT IAA T CF G a3t
Tgaa faar sst & @ar &9 FY AT IHE
e IwE ot iy @iy wRwi ¥ enfaa
F21 g S o gTErd SRy a7 et
arfaa gt | &fe T 6, 7 98T ¥ 39
TG gufaqe  Frafasard swe &%
qray Wl e freex ue s fgwd e n
TAAY & 7 fog & »0we 97 A [OTHTd
F fag wA oSSt § ow@ m
s, oEe ara A gw A ag @ R

Massive mandate of the people need
not necessarily give stability and good

Government. 'q;qﬂ' gra, fag &1
# wfiw wew, @ g fF
Bureaucratic rule and bureaucratic set-
up is now being shown as something
better than, and superior to, the popu-
lar Government. Frgzr oF AR fagi
gfqarfe fer mar ffgg oA
a6 §, x & SAwr AW W
arey ¥ g 5 owd @ ar wam, o
FRIMA g A AR § 5 qaw
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b Er I AYE wrfrwrER w7 et
AT ITE( qo7 FAPHR(T E A wresira dfera

g | SR o ag W war fagiw fF-—
The Chief Minister in any State need
not have the majority of the Legisla-
ture behind him. It is enough if he en-
joys the confidence of Dikshitji and
the Prime Minister. 9,ﬁ-q-r:f us
& guw At st g€ ag =@ fw
Constitution exists only to serve the
party interests of the ruling party. afi<
@& F1a A FEAT A1gaT § A7 9g 6
Provincial autonomy has no meaning

today and the States are to be treated
as Municipalities, to be superseded at

[ 9 AUG.

the whims of the centre. 3rrq 2w & T
ag 99 B Usdifas arwﬁqu gAY
Y am% HTHA arreﬁ a )

St WMo Fo FRINFT (WS WW) ¢
arr wffeifads 71 95T q0g F@
é ? - LT ;
st T feEre ¢ 99 98 wET S g
arar = I am talking about facts.
iwg, g g sy TR_W F R
Trzafy e gar, € 4 AT 99 qWA
st STIar qr & ggT R wE . 9rE §°Y
75 W @3 FT IGATE, Fag Iq
ST qr fF agh qrgER waR A § ) F
3g I Y SAar ar fw oagr & Arw

fafaeet zefier T a8 Igq | F a8
ot sirRer ar v =gt & e fafree
28R FT T(3W WA 4@v Fgi av feafy
T Fg qry F fog, afer geF arae
st wEr A ferw O 5 eoame A
TF ST A gR A, I ORI AT @)
off, =3 arfa st gFam@ fear ar
@ ar, ¥ 3 faf=dy &1 20 %=
To FT TFAM FAT HGF AT =W
# of9me &1 Fw Fr T S T,

1973 ] Presidential Proclamation
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FANT FT wET vy °r, fefafem
T ar, AR gt feafe § 9= ety
AT Fgl &6 AT, ag s go @
fe sda & gar &t @& T aw
SHFT AT qEdA fRarar qg gw SR
7B wrae T Ty ¥ sew v oRe
AT A T G A QT | qF ag
IrR AN frag ow a1 e
IR T@ITFT FA qF qar g7 e
T ALFITH, IqF A § HT FdS=
A KT GIATA AT FY JoT Y ITUHAY,
strfgear sifgear |
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AT, §F w@ard § qg——U=argaT
argg 1 foe &Y A qre § Ad-wfE
s A g7, AR O qgT A ;w7
qF oY F o waT owH wiww 7, fF ar
T ATST ¥ A g1 Iy, wify d%
SaedT wifas §Y T8 @, ofa uT waF
AT qTA S, ATAEN wrfue g wE, A
agy A S« Ay oY, whor o, o
#TTo Mo ff, FTo THo THo AY, a5 a7
T8 g AE, WEFWHAR AT A
TET anfeed &1 ofNEaw a1 ag s
[ g war, Fag 7] famfaat &
AT AwTe gt Mt | afwm  wszafy
AT AT AGIEATR | IaF QO A
g Ty fr 3o difws sEw
gfl T g foawr e aeree
gw 3z g 91U g R gW wifuw &%
@E 9aFT gF 9 gF A | av g A
q# SEAT AT §--set gt difa
o qgt A, @RITTNEF. .,

dadm w19 faww | e FJar (s
Mg qgar) cTF D

it AT T : T/E @A TF gﬁrev
dgar-gar AR El'fETfl ﬁwﬂ q &8

AT =

-~ -r
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' “gz‘r ‘FEdl af  faad
ged arfgar adl fasar’
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N

ar‘r # 9g o9 F @I 9T 9;?1#-1 feﬁ ArS
Mt usmfa wEA SFT9F @ @l )
A19 F3d £ g9 AW aF Ear A& g8
Qo | % @ aATa F aga g fF agi ey
gog TSR # qTA TG &, A FEI-
AT FFEIA F T @ | qA®
€ qrdf 99d sfgEd WST B acE
& AeFY e F FICA FIE ATHAT A
arge w5 am g, @R usgak, amEa
T @I |

s, 78 S 356 F1 arfews § ag
gaw fad adf garar 9qr 97 | 98 T9E
fesrz ¥ et faarrs § | #imT & AT
goea & off /@ Y & ©F AT 6FAL
JEITE | 977 A, ATIRT ATLA & LT
froa ¥ ergrs e sfeur ¥ ow
aiferw “fagge wrs & Sfid= =
FIM FoaTarl AT IERT FEIAA
T ot Afra &7 gga ¥ fag T
&ifaq | g <ifaa o #1 zréw w7 w@ar
g sft guw ¥ fegz & a1 S
o

“If a responsible government has
to be maintained,” He warned the
Constituent Assembly, “then the elec-
. tors must be made to feel that the
power to apply the proper remedy

. when misgovernment occurs rests
with them and not with the Centre.
_They should know that it depends
npon them to choose new represen-
tatives whe will be more capable of
acting in accordance with their best
interest. . Responsible Government
' requires patience and it requires cou-
rage to take risks”.

At smag §dr gwov Y
@ ¥ argie 57 :

“He too argued that Cenftral inter-
vention should not be invoked to re-

[ RAJYA SABHA ]
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solve” a ministerial crisis or as s a -
. remedy for maladmlmstratlon The
only remedy in such cases,” he Insis-
ted, “should lie in dissolving the le-
gislature and having fresh elections.”

qre Arfge & foF awedy ardt & feai §
TE A 6T FTGETAW fvar v w21 2

S, q@ gl & fr sre vy arga ¥
I gIFTA ¥ arq, a@ wrfafeua ¥
AL ATAT FF Ao foan 9 guF feliq
Haft ar wgar g 1ot g A A
FAATET FEAr0garg fr =T (o U
T g §M@Y qgF qraeq § 917 AT
| urar gsfefasdwa #13vg ik
a1 afaw anviATzIwA w1 areE @wen )
gAY IR oI weifwde siv
gsfama &1 @wer faaifaal & €15 §
FAqAT 1 A Fr7 g qea g
F geifiema & araeg § Faerd ot
gax gfeemior § waa & 1+ e ava
I ag Faars fF a1 dGoaq 5
g 3a%F! @ frar Qg | FARTTE
WA Aot F fe3x § Al At = g
FifF T AWMy FMAT AT e WM
F AQTeT F T F HIT AT i gWR
SEREEALECEIE R I SI-CE
FIAA qar At § fra frg arze § g
@ grize §E a1 IwargT HE | &
UF A A qgT TqST HE AT AEATE
FF gEsrFiat sEaTI g fw A an
AT EF g sree a2 F fediwa @
gt &1 & Fad 57 17 &7 gy Adf
gfrara ¥ za3 f57 ard ) £fedma
¥ F03F § N I@{A aqreqwa g, 98
IgFT 1T IIfgq | q g Y § FgAT
qEAT g7 wag @ e e AN F
TRIIAAIT FT 48 AQFT FT aF T |
FIAF ATIIT AT & AT F A9
FgHr AL 7Y T FIW @A 7 F
Tgvad & e fafeomi § strom § @wer

- .
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gaTeit F@T FAES QrAAr 1 H
Tgi 9% A ¢F UWngE ] WE |
7 Nfma o g § AT T g fassh g1
wex ag § fF FfwrAr AR arw F A
FTAFTJ7EL JI¥ I H  JIFT TGAV
ATEAT B |

st dto dlo T 7@ FAATF &
Arfa & o oA FATAE )

s A e 9 FErfys ur Y
arfg ¥ gey ot 17, W A
e A & @i dAn ot e ar
gad Aifa &1 qarw T fafeat
Wros & arfa & @dy & 4% @
faw gwrega fgaT 47 1 Don't take it
seriously,

g qg 17 wg WA 5 a9 7gi 02
Tifed AT sggeqr O AN A e T
Fra FTH1S ADHHTA 78 W AT
fs aFgiqy dSsise &« 19 @l
Stig 1 § g AT FgAr Fgarg iF agt
qv arfga gz fagy & g e
T dix @I Edde wgt &
aFr g | S

ToR Sy A AT af gaga 17 F A
SfFw sw I FT9aT TE) w0 fF IuET
faz gt vt JIFpgiae g ? v=l
ag st FTfF g0 AT & 7I&AT 78T 7%
Tszafa 1 AT AL @A AR E A
g St & geAr wrgar g i ag sraw-
FATHF FXF F1A JIAIAT? AT Sy
eI 9T UST FIHG A T FI FWA
fr gn amax agta< Y& IFaF fgrg-
@A EH AW JeR TAdHT F Frigw ad
DAY TFANET g 1T BT AT HIAY
f& wrg 3gi oz u<ofa F wras
FTAITAT TG g A gEAfag § gra oY
g ote Afag ot & argm FIAT ATRAT
g for 98 stravaear 9 @ N FrAT

NFY fawre Q7 wg gy fafae
g@ @t =ifgy 5 gaw wwm §

~ [ 9 AUG.
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Ay A g qud It wr TIe
fafqeer Txdfrmr g 3@r § A ew &
qRT FRT F1 AIAGE IAT FU A
g1 zafeg agt oo ara F1 $49w99 2 fr
waddz Fr fedie Frar 7 Pz
Farfedr it FT Arex fewie @Ay
9 AT AT AT WIT I 72 OF
qifgaric &1 feegres 7 faar araal
g feares FTRA T HIfF § QAT 2
7 g9 & AT gA AAT F qrg Ared
AT IAY AT T AT 1 Fre Ay Fe
TH JTE ATATHF Q1" AE Q1)

T qg1 fi5 73-74 FTAMFTA FNE
g, vg¥ @ A ¥ fd gawfo § saw
105 FUT ¥ 9T FT 87,59 FUT FI
fam w7 A 18 FOR N A FT
T &1 faee flo o U AW war
fearae =2z i gu W a9 e
gl Ty §, FAMAM dFHaS &, Frew
gfear st 738 &1 z8F Mawg Ay
q 18 9We AT 20 IIHT FY FAT &Y
T # zafag aga sywg fFug
qIZT S ¥ FE TS @THE TF AT FaAd-
TYT KT qIgHT A, afFn gra &
72 WY % fF g qATEwI i ¥ I
T TG & AT g oY 7 oY g7 v ooy
TMe waduz gaEg VT A W}
T, IFT  IAH G T I
faar zatad d9g 73 wrarfr ae
a7 fEer A aT WIE orey 93w
F, ATAT A T AFLAFAC § I3
g F@ F fag garfag =g e fF
agt & S @ g, S 3z F aa-afafaly
g waEr g A F 9 fad ooy
ffey crA & I9F a7 wedew &%)
AAFAF O AAIGHTY IWH! TGl qIX
T FE FT qTAT

TR

o, ¥ uF-A SR IeEnEd owd ot

g%v § fr 93 s IE qRg A wraAr
g31 gt ST IMF ey iy sgQnfom
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- [oft e RN
W:rira sarar q=et § av fex Savd

Afr 9w, feedr feadeeime @l
g1 sy T ¥ g E—

With the reputation of politicians
falling steadily in the public esteem,
Central intervention is being increa-
singly welcomed because it enables
officials to rule without political di-
rection or interference. In effect,
public is doing what Mr. Kunzru
feared, namely, transferring the res-
ponsibility cast on it to ensure that
its representatives govern properly
on to the shoulders of non-elected

159

lofficials® R, e gt a@ vg=ar §asi

#HZIST AT 9T—Even Mr. Kunzru did not,
however, anticipate a situation in
which the ruling party would utilise
President’s emergency powers to buy
time to resolve its own factional
squabbles as in the latest recourse
to article 356 in U.P. and Andhra
Pradesh.

s, nf@dy aa & g+ T AW

33 &ar g & =rear g {5 sy agi ax

AT TR e FAIT AT JAT TIGAT

TaANe g Ay 9 FbAY, JATAT H

F9 FAY Y, AMF U wET ¥ Far

Hexfory F Fu 7€ &, 78 SraFAr g

f&amm faq gieq = faa ag wisal

FIATAT AE 3 ATTT g NC G #AA(F

agr wtF qar g g, Afew s aw Sy

FUF ATT  JT SAR! ISR FT H2A

£ gu Fife 29w g g fx wiqar-

¥z ¥ fFN ol &1 9IWr QAT g =
fafreax F97 F fAQ av & srowy ATAv

F bt Zhma Y FTgW @A g AT

a1 g fF s faze w9 7 AW A9

Far aasr glatdt g7 g awdl g s

e FT Y FHEA gwar § )

SHRI SHYAM LAL YADAV : Nawal
Kishoreji, then we shall lose a Vice--
Chairman.

%t Arw fene o anfgd T dag
w3 21 dfuag N qar ad T, da N

{ RAJYA SABHA ]
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A I T JA G AR I w9y
IAFT IIT AT & WA F TR F—mr
FAX M g g g N ameF oY
T §—a7 § srew fafheew 71 qe-
qrgsl HITFT FA IF I HA ATA 2
qa & SwRdr fgegrara § qm g il
g1 @ wa g w ey A 78 afexe
7g @ &t f¥ “Shri Umashankar Dikshit
was the hangman of India democracy”.
gt TR, qg TEF I AT FH Y
ara ft F9rg | fagrar & argw fwoar
A T qrYgAT qFAHE A HT TEY
I wFT A AGT, FY sy By fewarer
Frfag T ag qIr9 FUIC |

|t Ao Fo  AAFFFT : ITgATIR
ERS, IT@ FET 9T F aﬁ Proicl |
et falg s & fag @er gam g
Iy @ weuft avw e@d € afwan
g ad@r feafa saw @R aT Tl
aqragr @ frar oma, @ ag e ¥
forg o=dY ama 7€ ¥ 1 gl & Swar
% frg @ gEw Ffoarsal @0 a5 & wmAr
2 | famww: stw o 9 w1 R far
sar & f5 agt o gwre wgma &, ardr
wqw 7 9ST foar gam @, o= & qret
FT qgUa T ®F & rar g, gv feafy
¥ aszafa w1 amEw agr gx waifg
g frw & fog afet ava@ g =w
¥¥n AR RaF ﬁ'-rq srﬁa'arﬁ T FIT
TEE |

& T feniw  ww ¥ Fw T B Ay
aw AT &Y & |

-

S ATo Fo [ATAXX : gH FT q a4
AT T 1 A S A D A AR @
TEA & TR o vt 7Y feafa F afkada
el AT |

it arafag wat (vaT )
Y o ey & o

: AT
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161 Resolution Re
Continuance of

L sft Aoyo IIMINHT : HYWr I 4T
gt & ag ot afacafea %27 amA
FATE E, IHHT F o wawg g )

T araer § a9t g o Y 9w awg o |

73 frggq foar ar f2 st F9t ww srar
g f®< & g7m3 A #1, a8 ot feafa
Igd qf@gy @ &1 f& a5 5@
aryy &, a1 %gr otrar € f sl 3=t 9w
Wr &, AtEEdr AT aren g, oft sy
] 9@ g7 &7 aqt avqratw guw
g swanr | OF 39 SHT FY Fgd A
qT FIAT FAT AT <@V & | THET Ay qgHl
¥ ogi@ g wAr 1 osar aw R ogar
Tg Wl St FEATE W g £ A ag
9T EFT A FT WE, I AW ¥ IMa-
99 T W@ F 1 qar adt g e & ama-
A FT W F
grar & f5 arae T o9d g9 Al & ofa-
fam  siie faefl & aTaem &9 aEws
@t Adt awmy, Sy 5 WA g8 gEed
IAF  &F *r fAslr aweqr § o} agi F
WIW FY SAQT FY THEAT &Y AT 2 ) T
feafqa Tqe ST I TFE G LT 1+ A
¥R arg qdedr foatd g &) esfr oY
¥} fAg A s@rar § sarer TR @I
g #ifs 7 agioe @y § Al agi &
faarfy € 1+ ¥ qiw &Y agi ¥ fafaa
feqie o &, &7 gaT Asqgq fRar &)

wigt a% @r G ense fa=quow #r
gy &, 98 a1a 3% ¢ {5 o geara agi
qT I &I 4Y a8 gearer o9 agi I 34
SHETCHT AL § | T o9 oUW FHI 9%
AW ™ g1 A A1 qT emsy fasaue
F R ¥y frRza war g g
/T AT MET FY AN FHEAT AT FATS &
ag aTead H wTaT & gI]0 F9T8 g awent
1 qF aar 3 AR fag widw aw S
IAF g4I X F QIW IET IR AL
guerr  SOd &Y TS 4 WY S gear™
wifaqe gt €Y Iud saEA Fq fas
(AT A AT AZTIR FAHF@TAT | IR

6—I8 R.S.8./73

[ 9 AUG. 1973 ]

R 919 I8 AHTAT |
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qR oy 9, @A T FeAfe ALY F1F-
arfggal sTFrger WET & qF & AW *
gra ¥R Flaee qA &F AWM F FYr
gar FIAT A1 AT IAFT AT 98 Frar
ar f5 fez sfafFar o frar g @g
Ay ofv 1 ag feafa agi g e @ &
9§ fraed &+ g A% ag aga Wy fRaqw
fa ot for @i g St 9@ F1 frarT & &gl
9% 43 warg frar st agh vT wa & areg
MW@ aw aF AW qifa ¥ 43 W | ag
FIHMATST HT T AT 98 Mfaai =
9, g9z g AW arg 11 a9
F A3 g F FrEaar g2 Far g
g afes fE& < a7 wow gaa & fo
agt qT g9l FY gear § A6 43 g oA
AT B BE wiEt F AW I3 g 9
AR wa T g Wifa & =9 @ A1 A
WEF &Y I F AR 7 IT FrEAATE
T F AW A FET F FT HIOT F
g, agiox gev wifa w7 gE& 1w
9T U oTET &) GHEAT agl 9T g Ay g
arega § Rl FMHNTET LI AT Qi a7
ST oA | Irwrgwaﬁsﬁﬁmr
A FOW AEAME | T @ FQ O
FeAT ARAE F A AT G | af
3 =g @ AR qw F nfefaw qa swar
2, ag @ suF  UTH qEIA FT gFATE |

frwe 19 arird B T A 12 T
famifeat & SSfrfrafor & &= faafagl
T gaer frar AT ST qga T awW
JEu fFar | F %r'qarmr?:, “aifsar &
anﬂvfﬁraﬁ—f%mw%mm T
Fam g famtadt av =M gaem fFar
Iq% S ¥ S 909 qET USAT §
g% Tig dwReH fear o sk gfag &
fedie £t %, At AT as IgF T H
FE FrEadr agh # af | ody gear
@y qgr M IR e W aET ¥
T8 T NHEd S $4AT & SHF I
AT HT F TH TFAC HT A0 TG FE ME
afws #1E Ty agh 7dt g€ & | g
JEIN A 2 ARG A qF ThT
%m-rrf‘mzmz=3=rqttraﬁ 9 T
it gar faardt § aremard A7 wiEw Q@
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¥ g7 @i ¥ faq 7 frardd & dw Y
FT gaar frar ot ag geoaia 7 94l
@ 178 foir & sfas g% 1 g3 NE s99:
wrg off, ¥fFT wad gtz oY, fE @A
F g ofr 15 HrgarEr 98 F wr g
TH  dayg ¥ | g IIETT IEF AME
fafgga arga 1 sfaear & wft, afeq
3 g7 Y #1% v 7t far wav ) oF
Tzde § WA Aw, fFmwma @gAd &0
39 qT gHar fear war ® IFF @R
¥ oY wrf wrgardy Ad oW R
A%F § FET g fF F 4gf ATgAT3E qAHE
F1 §T F AR § AMFT gl u& Ff4
TeRAA fFar T AT SEA FIFATRE
famfaai 7 g7 & & ww foar 1 S8%
famrs  fasrga o £ s, Jfsa a9

A% IT T FI, Fraatar T4 g3 | faarm

[ RAJYA SABHA ]

WS A &7 ) faardt av sewrfyar
gfqafedt &1 ag sl wigww #1 ifmaa
T FT I AT, ST T AT A AT
F FT gAe frar gr | T AW F W
qrg ©: 47 qId SEEIT AT E A 99%
yfafem s guar & f& ardma & &
FaF § faeeT qTaa WA ag AATH FT
qft Frdarfgal @ € W W
G war #3 Fg wEw F emefag) 6k
F¥ffaee @vn F T 1 Q@ AF
F W@TE WH F IR A 57 fosrag
g f5 97 97 3g Fzvare s § A% Azt

oy & A IWF 1T 3B QY &) g2
FNE 1 TTEIHT WAL | UF
ATH T AT U HTST I AT FgJ § A<
THQ  aTw gHi /W, St W § g oW
awg # waaren ¥ faw w1 Frgand
FW BT JACAS @A+ AR wFpgeig
FERATAFTRAT R & a8
FTE H=8 J1a A § | 4 T FY I
3R arefy a1q AL § A< Q9T v @

Presidential Proclamation 164
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| & i feafr #v agt T @ AR

& 7agi & WA wfafafudt & g 57
F Far< & AT 7 agh 9x «i v ek
# S gua feafc g sad g FA1
FFY & 1 AR TW THIT 3T T Spear=ry
FT atar ar 7 ST TG & | FAT TAT AT
o1 6 wEA & faw &< qgrar WmeT 7 7
F4T 7T AT Uezwfa amwa @ w7 W
wifa &1 agf T TgF A7 wgx & ? A4r
AT AZT HY AT FT FAAT AT A0Q
FN A2 & ¢ Afww & garw =mEar
g 5 7@ TR ¥ A ot wRTd g 8§
ITHR] FIAAT ALT AT FFAT | SATA A
JTaT F 79 F ag Wrg & fF ag saw g
TOEET T, FAT FAT AIY AW qE X
AT &, TAAT ST ATy AT o1y AT
a3 i & W gaR shafafe 539 §
f Sar ag 7t g ar snT AT FY
wrx AfeT 1 smeRr @t g & A
aY F Far mafq & 1 o9 AU AT IV
TgRT AW AT ATEY & ¢ o7 ;L
TE agi T Ff g T F=ugw HF
g AAARY ? oy FgrE A A IS
§ 1 I gug v w40 fF Swendw A
FerE g1 aret g gafaw gama 4 @
&1y 9 feafq smox 9 # g Ty
A A AT GET F FqAE AT G900
FT r oft | e o W folg AXE 3z
frarg  Tofe & X 3o At 2T )
AR gaAtw ¥ Tg saF @rd ¥ g4afuq
gar & 1 T w1 &7 fAvy eme @
g1 a9 frg g ¥ smew gafoaa
FLAFAE | FA 43T F Q1 <@ 97 agt
TETATY A FAA GFIT FT FAF a0
Ter Y A1 A< agi R 7 w7 5 ag
HF & @Iy TR far g
TR AN A FEE, 3] FQ 2
W IR Hax qifwmde & oW fas
Frar AR afa § g a7 ¥ T O
g wr fr efax sy famw fafass
N a7 ST 3R IR Stvar wE) A
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ar%a’\f%aﬁl AT A MHET FIF 3T } 5afAq oL MY =BT T Sctl
fafeds A F arag g g wi Y | O omadk A o= A gFd g A1 IR
TG R0 | EW AT JAF E | EWR Y | 1% ¥w F ufvadw F gar ww awdr )

fafatrsie £ 3 zwry fod afafadiag § 3

afes s gewe g @l 9T werdr
AW TIET AL Z 1 WX gw AT AT | W v fafewd F@ @, 98 H997 wnaw
WEAT § F16 F2 47 38T TET &7 g & |

Ftaw @Y F fow &Y qdFr goad) @,
Wi § snfEx @ W Al #gE | I qd@t 4g WREI A @
SAAT TR | AN FEr F smer ok gy | wwr weArEr & oam 9T gl &y
g A1 gl 3 fF 59 9F g9 g $uAT | IWISAr 41 g4 san & faw fee @ o
STram FfER T AN qF qF FH GGy | g9 5T AA——F F9 19y § | gwgar
FRT | R F1 QAATFIA FE FTAT GSAT, | § orI@T AvATa<Or w@i 9aT EAM | ST
aoft ferfa § 3© a1 § ava @ AR ag | Tgwa Aty gEAa €, avit s 6 wEA
TEATETA A1 F W T gt =gy ag | A safy oo aiht @ Afww & Twomr ¥
FIT Y N A 1 s qw § wE | Rdaw S wgar § v ooy v WA A
afead® arat &, #15 Hifw ardy & & 9w | eafy ww € wig, wfET sny g A
# fou oy #) IT FAT T AR I¥ | FUI, wfonw g A7 o g e
ZAFT  FOT Y [ USW, EHAT €47 FY | AW ARG AH ATRY &, IY T2 FUI,
AT FAAT QS AT IA G [AAT | TV AT, AT A8 3, IfFEA oy A
g3, GFT ALY fF oF aE ar oF wfRr | ¥ e s A g 1 snfas
#1 Tifave FT faar v @R gwd aww | PR Al @v 9Far w1 aven faar s
gaY sofeq F7 qAdT far 197 ST I | q3W 7 OF AT AT ey F A 9%
dre faama & wifww 7 T AT AW | AW @ F N A, AfFT 9T 3g
qqv afaFrd FT S AT v 1 Fg | TUN qs AW & 1 ghwr /) favara  wwi-
TR <@ FT KT 00 FEF F g (5 | dA ¥ g % gk wrdd S ot iy
2q & FrS afcadT onaw | ~ . | 93 & ux Tz yarda gWTE @ WY AT
gn  ferexfor #1 0% fams &7 Ay
qw H ofead qeft o FGT & 99 B | 53 &, ¥ qd Pavard & aar S s o
WX AT A afqara FW F MO AT | gq gg A ava & e §, WA A 2 s
g mE ¥ aw A T F AT gy agqrm @y e @ gy sl
27 TNfAET 7 g1 a7 FITEWER T ;5 g f5 am7 us Az gma war w1 Afaw,
&) HHT & &R ATTAY 98 AR & | AFT | ey qar ofkorw @rav &, swy s 9%
AT qred IURHT FIA ARY § M | F faad? G e gsars 9vd IRy
erqAT e afaTa fFar 81 AN U F | gryy o wr AT A 1 GT ost ¥
F3 7S Far qewra og & AT T B | gy & geara x1 fadw war g 9% an
T71 ZW 3G § I ST HIIWY FT AT | grafy 7 q@Ar Arg, TEET AAE RQ@T
FA F o v Y @ @A =g
FICO IAHT TaT AT AT avr FAor o
ar wak fre uF & Trar & i gw o e SHRI N. JOSEPH (Andhra Pra-

. « desh): Sir, the hon. Minister has come
_m T amq‘r gq_
et & 53 ¥ @A to the House with a resolution asking

feaa #3 1 emer RETETR F ARTAT ST | o extension ot President’s rule in
9 ¥ T F1E yoqifas wwad 81 & | Andhra Pradesh. It was introduced for
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the first time when the whole Govern-
ment was paralysed because of the agi-
tation in Andhra Pradesh demanding
separation.

It was the N.G.Os. who first started
the agitation against the five point for-
mula which confirmed the mulki rule
which stood against their interests. As
this affected the services of the gazet-
ted officers of some categories, they
also joined. Then the opposition par-
ties came forward with a slogan of
separation. Having been explained by
the N.G.Os. that there shall be no scope
for the educated unemployed and the
students in future if the mulki rule con-
tinues, they ,immediatgly jumped into
the movement leaving the High Schools
and Colleges.

Then the rich reactionary landlords
stood in the forefront of the agitation
thinking that they can escape from land
.ceiling and ceiling on urban property.
Then all the other classes of people in-
cluding the common man who were vex-
ed with the second class citizenship and
who were humiliated in the 1969 Telan-
gana movement, embraced the move-
ment. As the attack was mainly poin-
ted against the Congress Government
in the State, nine Andhra Ministers re-
signed fearing that they would be alie-
nated from the people if they did not
join and with the same idea many of
the legislators joined the separatist
‘'movement. The slogan of separation
was so appealing to the people that all
those leaders and legislators that joined
‘the movement looked like heroes and
patriots while those that opposed were
treated as traitors, Then it turned out
to be a mass movement. It is not a
fact that the backward classes and
other labour classes did not support
the agitation but it is a fact that their
faith in the unique leadership of Shri-
mati Indira Gandhi is not shaken in
spite of the fact that opposition party
leaders and the reactionaries tried to
damage the image of Shrimati Indira
Gandhi taking advantage of the over-

|
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whelming enthusiasm shown by the
people for separation. In spite of ccfse-
less propaganda against the Congress
and Shrimati Indira Gandhi the labour
classes and other backward classes be-
lieve that social and economic revolution
is possible under the leadership of Shri-
mati Indira Gandhi alone. Although
nine Ministers and many legislators and
some M.Ps. submitted their resignations
from the Congress party membership
they did not press for its acceptance
as they felt that they would not be
able to serve the interests of their elec-
torate by remaining outside the Con-
gress party as there is no other alter-
native party which can occupy the
place of the Congress even in a period
of ten years to come. If Congress hap-~
pens to be defeated in any State or in
the country it is only chaos that can
prevail which ultimately may lead o
bloody revolution. Hence they remai-
ned in the Congress and have been tak-
ing steps to force the Congress Govern-
ment to understand the facts that were
being misrepresented by some selfish
agents. Anyway the Central leadership
understood the seriousness of the situa-
tion and therefore appealed to the peo-
ple and leaders for creating normalcy
which has been restored having faith
in their statement that they have an
open mind. After normalcy is restored
the leaders of Telangana came forward
with several solutions for the problem
out of which none has the support of
at least ten legislators who call them-
selves as integrationists, All the diffe-
reqt proposals they put forth show that
they cannot remain in an integrated
State without some safeguards. It is
true that all the backward regions,
backward classes and all other oppressed
sections of the society should be pro-
vided with necessary safeguards and
special privileges to bring them to the
level of the advanced. But the special
privileges that were given to the people
of Telangana in the name of Mulki -
Rules looked detrimental to the service
personnel of Andhra, employees wor-
king in the public sector including the
secretariat, Thus a vast gulf is created
between the Andhra employees and
unrepairable suspicion exists between
these two sections of employees work-
ing in the same department. 1 feel that
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titere is no human agency which can
bring these two sections of the same
department to co-operate with each

other for the successful prosecution of
the administration. Without co-opera-
tion and mutual trust among these ser-
vice people in the secretariat it may not
be easy for the State Government to
administer the functions of the Govern-
ment smoothly.

It is also not easy to force the Andh-
ras to live as second class citizens for
long in their own capital and it is still
more difficult to temove suspicions
from the minds of the leaders and the
common people of Telangana about
the good intentions of Andhras towards
them. Knowing that benefits in a bigger
State are many these people in
both the regions treat them as insigni-
ficant in comparison to their ill-feelings
they maintain one against the other. If
the Centre still feels that it can keep
the State integrated conditionally or
unconditionally we will be keeping the
constant headache providing opportu-
nity for powermongers, disgruntled ele-
ments and the rich reactionary indivi-
duals and groups and opposition par-
ties whose sole aim is to create chaos
and have no peace and tranquiliny in
the country. If the Centre feels that
this question cannot be isolated from
national aspects it is better that it im-
mediately introduces popular Govern-
ment and decides the issue at the ap-
propriate and suitable time. It is emer-
gent for the popular Government to
come into power to implement the
Iand ceilings, to impose, ceiling on ur-
ban property and take drastic steps
against the blackmarketeers, hoarders
and currupted officialdom with whose
co-operation and callaboration these
blackmarketeers flourish.

As the Government wants to take
over the wholesale trade in rice in No-
vember, it is not possible for the Go-
vernment to do it successfully without
the co-operation of legislators and lea-
ders. They should explain to the peo-
ple the advantages of taking over the
wholesale trade in foodgrains. For
this not only the Congress party, but
also all the other parties, should come
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forward to meet the challenge of the
hoarders, Nowadays the strike-mania
has become a common incident which
is being encouraged by the leaders of
opposite parties. They are still plan-
ning to lead agitations. Once discipline
is lost among the people of the coun-
try and no respect is paid to law and
crder the country goes to anarchy. His-
tory tells us that no country survived
as an independent without discipline.
If the leaders of the opposite parties
do not realise this and resort to agita-
tion, etc.,, the same will retaliate
against them when they come to power.
Better if they remember the story of
Macbeth who tried to destroy Duncan
and Banquo. Later on he met with the
same fate as his predecessors from the
hands of the same people whom he
used to kill these kings. They learnt
the art and the same art was used to
retaliate him. They killed Macheth,
Hence I appeal to all the friends in the
opposition to sit together with the Go-
vernment and solve the problems of
the country and compete with the Con-
grecs in serving the people.

With these words I finish my épeech.
Thank You.

SHR1 BHUPESH GUPTA: Mr. De-
puty Chairman, Sir, let me first deal with
what is happening in Andhra Pradesh
today under the President’s rule. Only
yesterday we were referring to a speech
in which it was said that the hoarders
should be put in chains and marched
through the streets of Lucknow. Be-
sides, the Government has again and
again given out to the press to create an
impression as if it is interested in really
using the DIR and MISA to deal with
the hoarders and to fight hoarding and
profiteering, but the record of Andhra
Pradesh, which 1is directly under the
Centre, speaks to the contrary. Now,
Sir, only the day before yesterday there
was a Bandh, which they do not like
called by an all parties’ committee in
Vijayawada to protest against the re-
pressive measures used by the police
against those who are campaigning for
de-hoarding the hidden stocks and for
compelling the traders to sell goods at
the declared and lawful price. On the
6th of this month, i.e., three days ago,
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members, workers and supporters of
our party, as well as other mass orga-
nisations, Gheraoed the Super Bazar in
Vijayawada city. The object was to
enforce the distribution and sale of food-
grains at one rupee per Kilo, at the con-
trolled price. No other objective was
there. Suddenly what happened was
quite interesting. Some of the traders
from inside the shops sent their men
out to create trouble and some looting
was organised by these elements of the
traders and their men only to create an
alibi for repressive action against the
members and workers of our party and
others who went there in pursuance of
the de-hoarding campaign and for en-
forcing the lawful and legal price. When
the CPI volunteers gheraoed the Super
Bazar, as I said, some people who were
already there at the behest of the stran-
gers created trouble. Using this as a
pretext Mr. Pant should note—the
police and the CRP immediately started
lathi-charging the volunteers outside.
People were chased all round and bea-
ten up by the police. Even women were
not spared from the fury of the police. |
Scores of people were also arrested.
Now, this is what happened. And many
people saw that it was happening like !
that, and as a protest, this kind of ac-
tion, a hartal, was called and hartal
was a stupendous success—it took place
the day before yesterday on the 7th.
Now, our party has demanded a judi-
cial inquiry into the incidents at the
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Super Bazar or what happened there.
Let it be found out.

SHRI K. CHANDRASEKHARAN
(Kerala) : May I ask you a question? |
Your CP! is in power in Kerala State.
On the recent bandh, the CPI Govern-
ment’s police beat up a very venerable
Marxist leader, Mr. M. K. Kely, and a !
former Member of the Lok Sabha,
Mr. Arangil Sridharan, and a host of
others on the streets of Calicut. We
have been requesting Mr. Achutha
Menon and Mr. Karunakaran for a
public inquiry into the brutal Ilathi-
charging at Calicut. What do vou say? I

SHRT BHUPESH GUPTA: You take ‘
it up with him. We are not for this J
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kind of thing. Surely, all such incidents
should be looked into. 1 cannot, ans-
wer you for Mr. Achutha Menon. Sure-
ly, you can ask him. You find out from
him. And surely, [ think legitimate
movements should not be attacked any-
where, legitimate demonstrations. But
in Kerala everyone has his own way of
doing things. Some slogan was given
out by your men to overthrow the Gov-
ernment. You may be within your right
to ask whether this kind of thing should
occur, whether it should not be gone into.
But I am not saying about it. But here,
it was not of that type; nobody said
that the President’s rule or the Central
Government should be overthrown. They
went to the Super Bazar there to ask
them to sell foodgrains, rice, at Re. 1 per
kilo.

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : Was it non-violent?

SHRI BHUPESH GUPTA : Mr. Tyagi
is very non-violent, although he threw
one big joke at Jawaharlal Nehru. You
are very good. I agree you are a very
non-violent man.

SHRI MAHAVIR TYAGI: Was the
demonstration non-violent? That is what
T wanted to know.

SHRI BHUPESH GUPTA : I say, it
was absolutely peaceful and non-violent
because this movement will defeat its
very purpose if it becomes violent or
indulges in wrong kinds of things. It is
we who have conceived this movement
and we are organising it all over the
country and propose to continue it. I
think the purpose will not be served and

. the movement will be somewhat distur-
i bed if we go in for any kind of violent

activity: in the present situation this
kind of thing is neither wise nor good.
So, it was non-violent. That is why the
All Parties’ Committee in Vijayawada
gave the call for strike. People irres-
pective of which party they belonged to,
were aghast at the behaviour of the
police and that is why the hartal was
a great success. Now, people are being
arrested. Sir, here. this is not the only
thing. For some time this movement
has been going on elsewhere also. We
are discussing it. Other people are act-
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ing elsewhere in order to control prices
and sell goods at reasonable prices. Ac-
cording to our information, a number
of leaders and party members have been
arrested not only in Vijayawada but in
Guntur on the 30th July. The move-
ment there is going on for some time
now. Also members of the All India
Youth Federation and Mahila Federa-
tion were arrested in Bazwada merely
for peaceful campaigning for the sale of
rice at reasonable prices. In this House I
brought it to the notice of the Govern-
ment that some of them had been ar-
rested. Twenty-five of them had been
arrested on dacoity charges and for simi-
lar offences. Among the arrested were
Mr. Nagaiah, M.L.C.,, Mr. G. V. Kiri-
shna Rao, C.P.I. Municipal Councillor
Mr. Malkonaiah, Mr. Malakondaiah,
Shri Surnami, Secretary of Andhra Pra-
desh T.U.C. and Shri Kota Venkat-
charluy, CUP.I. Municipal Councillor.
These are facts known to the Govern-
ment. We have been bringing it to the
notice of the Government.
been doing it from the beginning in this
House but nobody seems to bother about
it. T do not know whether any message
has been sent from_the Centre even to
make an enquiry as to whether it is hap-
pening. And vet we are told that the
Government is interested in dehoarding.

Sir, over the last few months you
have seen what has happened in the
country. Hoarding and profiteering have
gone on on a large scale. The whole-
sellers are responsible for it. Now the
stocks are being disgorged in some pla-
ces while in other places they are found
out even by Congressmen in certain
places. I must give them the credit that
is due. Sir, I must say in all fairness
to our Congressmen that Youth Con-
gress members and other Congressmen
started campaigning against the hoard-
ers in Hyderabad city. They took part
in the dehoarding operation. Therefore,
let us not view it from party angle.
Many people are in the campaign be-
longing to different political parties in-
cluding the ruling party. At the moment
T am not talking about the police who
do not belong to anv party but at the
same time it comes down heavily upon
those who are carryine on the cam-
paign. In Uttar Pradesh also this is
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being done. 1 say this thing because

the Central policy seems to be indicated
by what is happening.

Sir, I am not concerned with other
aspects of Uttar Pradesh. The Secre-
tary of our party has issued a statement
in which he has pointed out that the
bureaucratic regime in the State has not
moved even a little finger either to un-
earth the hoarded stocks or to bring
down the prices. In different parts of
the State, in Allahabad our people have
been arrested. In other places people
had been arrested.

In this connection, ironically, perhaps
it would seem that our Secretary refer-
red to the statement of President Giri
in which he said that the hoarders and
blackmarketeers should be chained. This
is what is happening.

In Madhbya Pradesh, according to the
newspaper report, 5,000 have been ar-
rested belonging to our party, for no
other campaign than dehoarding. In the
Ahmedabad city of Gujarat 91 of our
leading members and others have been
put in jail. In Delhi, right under the
nose of the Government people had
been arrested for demonstrating against
rising prices and expressing indignation
of the country against the Food Minis-
ter who is responsible for bungling the
entire take-over policy on foodgrains.
In some parts, as I said, things are not
so bad. In Assam, for example, Con-
gressmen are co-operating which goes to
their credit. Therefore, it is not report-
ed from Assam, where de-hoarding is
going on, that the Police is coming and
attacking them, or that we are in clash
with Congressmen. In many places,
Assam Congressmen are co-operating
with us and others in achieving the
common objective of discovery of hid-
den stocks. That is how it should be.
But in other places, in Madhya Pradesh,
in Guijarat, in Uttar Pradesh, in Andhra
Pradesh this is what is hapnening. 1
hope something would be done about
it. Sir, may 1 share mv confidential in-
formation in this connection? Mr. Pant
should hear it. According_to my in-
! formation, Mr. Dikshit and Mr. K. C.

Pant, I am told. and some other officials
i of the Home Ministry came to the con-
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clusion that the de-hoarding campaign
should be suppressed.

SHRI K. C. PANT : I am amazed at
this statement. It is completely base-
less.

SHRI
deny it.

(BHUPESH GUPTA: You

SHRI K. C. PANT ; I am denying it.

SHRI BHUPESH GUPTA : You also
say de-hoarding, but that de-hoarding
must take place according to you, as
you think; that is your view. The ad-
vice was that the Communists and
others who are launching this campaign
should not be allowed to get very far
and they should be curbed. A circular,
1 am told. has been scnt to various
States to that effect, telling all kinds of
fantastic stories about our party’s plans
in this matter. 1 shall tell you that plan.
Why should T keep it a secret from you?
Now, in this connection I would invite
vour attention to an editorial which has
been written in a paper called Jugantar,
a daily from Calcutta, which is owned
by one of the Congress Ministers of the
West Bengal Government, namely, Tarun
Kanti Ghosh. In that paper, in the lead-
ing article. it has been pointed out that
such a circular has been issued by the
Central Government asking the poiice
or the authorities in the State to-take a
tough attitude. This is what it says. It
is not my paper. It is a paper belonging
to a house which has always been a Con-
gress supporter and the only son of that
house is now a Cabinet Minister, Tarun
Kanti Ghosh. This paper writes it. Ob-
viously I assume that Tarun Kanti
Ghosh is supposed to know a bit of
what is passing from New Delhi to Cal-
cutta, since he happens to be a member
of the Cabinet in West Bengal. So, Sir,
this kind of thing is going on. I find
that in some States the Central circular
is implemented faithfully, In other
States, in Assam for example. they are
not implementing it in the way Mr. Pant
or his officials, if he is not directly in-
volved that way, may like. This is what
is happening. Sir. our information is
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that Delhi is thick with the rumpur of
a tough attitude. Why this tough atti-
tude suddenly? For two years you did
not see any tough attitude. When the
hoarders were cornering stocks, when
profiteering was going on, when they
were running away with foodgrains,
when they were creating a man-made
scarcity all over the couniry, we never
saw the Home Ministry becoming tough.
Now they are tough because people are
not reudy to do the command perform-
ance and people are sometimes taking

law into their hands. Jolly well they
should take law into their hands. Tt is

better for them to take law inte their
hands and die on their feet rather than
submit to the so-called laws and live on
their knees. I think it is good that peo-
ple are now coming forward to tackle
the problem which the Government has
failed to tackle. Shrimati Indira Candhi
said that our people are wonderful. I
also say that our people are wonderful,
But I should like to know how or in
what sense they think that the Indian
people are wonderful.

Are they wonderful because they are
submissive, because they are docile, he-
cause they are browbeaten all the time.
because they are thrown to the tender
mercies of hoarders and profiteers by a
callous and soulless bureaucracy? Or
are they wonderful because they fight,
they fight for their right to live, fight
for food, fight against hoarders and pro-
fiteers and the makers of their misfor-
tune because those who are in the seats
of power and authority do not know
how to exercise them, as we hear in
other parts of the country? Sir, our
people are wonderful precisely because
even in their poverty, sorrow and suffer-
ing, they know how to rise against op-
pression, against injustice, against the
makers of their misery, poverty and suf-
fering. against the profiteers and hoard-
ers and the whole gang of politicians
who flourish on black money and want
to create a situation of that kind today.
Sir, it is the conjoint forces of reaction.

whether they sit on the opposite
" side, or here or outside in the
country, the vested interests in the poli-
tical life, who have brought abouf a ter-

3 pMm
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riQle situation of the type today. That is
why you see that the hoarders are saying.
we have got foodgrains, come to deal
with us, we shall share 50:50. This is
what is happening, Nothing is done
against them. How many food dealers
have you tackled? Why are your Advi-
sers and others in Andhra Pradesh not
tackling them, It is going on, profiteer-
ing and hoarding, in Andhra Pradesh as
in other parts of the country, continuous-
ly. But «ther people are starving; the
down-trodden Harijans and others,
affected by the spiralling prices, for no
fault of theirs, are suffering. And we

are told that we shall deal with them |

under the MISA, we shall deal with
them under the DIR. and we shall put
them in jail. Hoarders are not put in
jail. Those who are fighting the hoard-
ers are put in jails. I demand the re-
lease of every single person, man and
woman, who has fought against hoard-
ing or is fighting against hoarding. And
this should be considered as a test or
hona fides that we are interested in tack-
ling the situation, rather than this kind
of pep-talks about measures being
taken against those who are indulging
in profiteering and blackmarketing. Sir,
you have seen how cleverly they are
allowing time on the question of black
money. so that black money is convert-
ed into gold and other inventories.
When it comes, nothing is available.
Sir. this is also part of the plan.

Therefore, I say here that at least in
Andhra Pradesh, since it is under you,
you should take measures.

I should now come to the question of
Harijans in Andhra Pradesh. First of all
1 shall invite your attention to what has
happened in the Venkatachal Satram
police station on the night of 21st July.
There, some 12 persons were taken info
police custody. Five of them were
Harijans. They were beaten up, they
were tortured; and, they were assaulted.
And here is a statement by one M.L.A.
who, T believe, is in suspended anima-
tion now, but well enough to make a
statement. He said in the statement:
“The police, in order to extract infor-
mation about the whereabouts of some
persons alleged to have involved them-
selves in the case of Duggal, have ar-
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rested some relatives of those connected
in the case and beaten them up and tor-
tured them in the lock-up. I saw with
my own eyes, the next morning when
I once again visited the police station,
the marks of beating on the bodies
of several persons. All those people are
poor wage-ecarners and they could not
receive food regularly. Thus, they were
forced to starve in the cell. Many other
horrid acts are being done here.”

Now, this is being done in the case
of Harijans and Girijans. But when
multimillionaires go to jail, by chance
if they go, the big hoarders and pro-
fiteers, they get class [. Then, hospital
facilities are provided to them. They
are looked after well. But these Hari-
jans are being treated in this manner in
the police lock-up, under the President’s
regime. I demand an enquiry into it

Sir, you will find in the newspaper of
today that in Warangal and Nalgonda,
two Harijans have been murdered in
June last but information was not even
given by the local police to the higher
authorities. It was kent there; now it
has been revealed. When Harijans are
murdered, no information is given. And
Sir, again, according to this newspaper,
Patriot—]1 do not know whether they
have time to study this news item or
not-—a Harijan hoyv. Agaya, of Kuchi-
pudi village in Suryapet taluk of Nal-
gonda district was murdered.

This is what is happening under Piesi-
dent’s rule. Do something about it. Talk
about Harijans. Talk about Harijan
welfare. Your policemen do not even
report cases of murder. Even when the
charge-sheet has been filed, the case has
been started, and yet they will not re-
port the whole thing to the higher autho-
rities including, T believe, in some cases
the Ministers when the Ministers are
there. That has been the habit of the
police authorities. Therefore, T say ac-
tion should be taken. Finally, I have
to make only one or two suggestions.

But before T do that. T come to the
question of Nagabhushana Pattanaik’s
case. I referred to it again and again,
T suggested and I earnestly pleaded with
the Government. He is a Naxalite lea-
der under death sentence. This month
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the Jubilee Year is coming to an end
on the 15th August. I said by I5th
August the sentence should be commu-
ted at least. I am informed by Mr. Om
Mehta that the matter was under consi-
deration. I say do it now. Jubilee Year
is the occasion to make such gestures.
Why do you not do a good thing? If
at all you want to do it, do it in pro-
per time. And I think this is the right
occasion, proper occasion, to do this
thing. At least commute the sentence.
I have met the President, I can tell you
the President was quite sympathetic,
quite sympathetic to our request for
commutation of the sentence on Naga-
bhushana Pattanaik. And I am sure
the Government is also considering the
matter in a proper spirit and I hope that
the decision will be announced before
the 15th August,

With regard to the Andhra problem,
how long the President’s rule will con-
tinue, we are not told. We are not told
about it. We are told everything else.
May I ask one question: How is the
whole world looking at us? Are we not
making ourselves a laughing stock be-
fore the world? In Andhra Pradesh
the ruling party has a majority of....

SHRI NAWAL KISHORE : Seventy-
five per cent.

SHRT BHUPESH GUPTA:..217 ina
House of 287. It is not a simple majo-
rity. It is a huge majority. It is a majo-
rity which is over-massive, if I may say
so. Now they are all there, T am told.
Nobody has joined our party or their
party or any other party. Then where
have they disappeared? Where have
your  so-called suspended-animated
MLAs gone? 1 should like to know.
They have not joined other parties.
They are all in your party still. Even
then you are not in a position te settle
it and start the Assembly functioning
and restore the ponular Government.
Then, UP is the biggest State in India
with 90 million ponulation. Yet, there
is no Government there. Andhra Pra-
desh is one of the finest and powerful
States. There is no popular Government
there. How long will this continue? Tt
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| brings no credit to our parliamentary
system., What are the people thinking?
The onstitution is being utilised for your
own purpose, not because there is a
majority, not because you cannot form
a Government, but because some inter-
nal troubles in your party. It is there-
fore that the people there do not have
a legislature where they can raise such
things and sort out their problems that
way. [ say the matter should be gone
into in that spirit. As far as the solu-
tion is concerned, generally I agree with
the approach of Mr. Raju when he said
that the problem should be separated,
the political problem should be separa-
ted, the question of restoration of popu-
lar rule should be separated, from the
question of the so-called Mulki Rules,
the Mulki Rule tangle or whatever it is
called. I think we should settle it on
that basis. I realise the difficulties that
you face. But take us into confidence
some times. Is it just your affair that
there is no Government in Andhra Pra-
desh despite the legislature in existence
with a viable majority? You owe it to
the country to explain it why it is so.
What are the problems and difficulties
you are facing? Why should not the
Constitution function thera normally?
You are treating it as a domestic affair
of the Congress Party. That is not good
over a matter which involves Constitu-
tional principles and propriety and the
working of Parliamentary system. Sim-
ply because you have a majority here,
do not treat it as your domestic affair.
1 know there are some people who are
separatists. And you are not able to
convince them. But there are many
others who want integrity and unity and
stability to be maintained. Surely vou
can share your thoughts and ideas with
them, and draw upon their counsel and
experience in order to arrive at a settle-
ment. Tt is not good that Andhra Pra-
desh should be left with a bureaucratic
Government for a long time. Now we
have been asked to extend it for an-
other six months, But we have not been
able to know how the President’s rule
ic behaving vis-1-vis the problems of
the restoration of the popular govern-
ment. This is what should be told to

'us.
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Our Party in Andhra Pradesh has
charged the bureaucrats there for con-
spiring against us. News has been
spread here that Communists are try-
ing to loot the trains in Andhra Pradesh.
This is a blackened lie. It is highly
provocative, It is done in order to create
an alibi to attack us. Communists do
not believe in looting trains. They are
with the entire people there including
your own supporters in order to carry
out and implement the policies to which
you stand committed, namely, dehoard-
ing the hidden stocks and exposing pro-
fiteers and black-marketeers. If this
kind of story is sent here fram Andhra
Pradesh in order to spread it here, who-
ever has done it should be brought to
book and he should be asked to explain
his conduct. Where is the train looting
in Andhra Pradesh by Communists? For
the last two-three days this rumour is
going round that Communists are doing
it. Tt has percolated here. This lie, this
slander is spread by those who are in
the pay of the hoarders and profiteers.
They should be given no quarter in any
political circle. Our objective is to
make dehoarding a movement and it is
well-known that you want this move-
ment to be universal in which vou want
Congressmen to move intn action and
dehoard stocks of foodgrains to see that
foodgrains and other essential commo-
dities are distributed to the people at
prices which they can afford. Tt is not
a partisan issue at all. I do not think
you will be doing any service to the
country by giving encouragement to this
kind of propaganda against this Party
or any other Party which is genuinely
interested in solving the problems uni-
tedlv by taking courage and bold steps.
Therefore, T ask the Government (Time
hell rings) to make enauiries in order to
find ot who mmake these provocative
statements and why and to punish them.

=t ¥ Arerqe ww :(fagre) - wo-
aamfr BgiEa, ag S g=ATT oAt & fr
AL q@ & Ueeqlq wrga @ add

& AR AT FFAT AT, ¥ sAET 40y

FIATE ) gaamM T gy & o & faat
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|
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|
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&1 To dYo ¥ wTam g1, ATH F ¥WA
T, o ¥ F1AR gAT, IFraAT H K17
FAT Y 3@ qeg & 2@ W A F€ U |
Aczafy wrea xran gar war | faw
TR rem & AT qgl 7 ;R aref g,
ST gET WAT F1 A &, IT SARY TIAT
% fgsrrs 7t 97 fe oY TadHe #@n
FT A &, Afwa ot ET H AT GEX
H1an A &7 4FY | GIEFT F AT T
I8F 9 asfr A wiwa qrEd AwfeE #®
2 wef gz el ot sfaeeaT fow=r g
agl gz 74t Adr gawr B ®A I
TIFT &Y S, ag a9 A gRE
At w1$ | wam AT A BT AT 27
BRI 1 o agh 9% wife enfea &
SN, T R T AAT AT F AT § I
Fad F7 gn 3T 9y At A ST
w1 fgmr % | Afea 99 9 fEad
fan dvq o3 &, agr wife Y wwAr
WY gyt &, firr WY @@y F AfoeA w1
G F7H A far w@r o qEH
I QTRET AT Fgl § ING KA T
o fmmd gs aaraFm g
fag awg & agr a1 Saar g avar g
FT FiA qE F 5 § qg (IAF( 4AAA
Sfazwa § st 9z Sfaesa anady § A7
fafera 702§ 3q & wArfas sm @ F
I9 7gi F AT F) B3N A T A
saafa 3 srfze | &fFA a1 IEW
A frar | e 9 F g Sfewd
agt & a1 gav w7 gfackfe ST
g gwa § gAsT agAr wifey @ IAF
warfs w941 Frfgr 1 @@ Y Ad
fFar mar M e gg A1 fEar mar
a1 fafosre 30% & gAY agi & afaeae
LR OERECIENFEIE R LR ClE)
R Frigd | APRA TT gRATT T AR
frard 1 zafau 9 =mRarg fesem 3@
WM T FE ATH 7GAT & SHIHAT FT 7 957

1973 ]

¥ 93T UF USH F A7 gAY o0 ¥ g | § Sog wgt 9@t F Afacaw G9EE §
qeg & wzafd wran #wam AT M@ FRt gt Ia F W Far A aq g
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[= 99 qraw dea] i zat @dt & fag W s 3@ AvAr
FUT AT a7 93 g W Avqe § SAkT & | FET I wm o gvEnr adt £ @
FFA FIT AT THAT A AT | 98 | & ) At 97 wiEArsew w1 @wREmr
T &T FIAT A1fE0, Afwa a2 ag | ST e & fFAr @Er ar adar g,
AW FTWER 1 ag W ¥ wada ¥ faw l Ia% fog ot avmiT Fr quw § 718 fa=re
?
|

I AR G g1 gy yma WA S | At frm ey gmd g fe awi o
FEFIIA T St ag @ gAw | A 1) Ay goar ae £ fRasy
Wfeay ¥3z fos . 9% Fig A1 SAF | T9R 8 25 toAT faoey Sdt § @em &
FTH FIT G GUR QT &, IEFT adWT | I ¥ z8fq0 7w Gar fawsdr w1 KM
T2 gAT & 5 3W # ud ax¥ A1 wAdd | 77 wifgw  f¥a® f& @z o qwawr
A g1 T § AW g0 ax% et | T § ag ARATY A FIE SawT Faal
B1AQ g1 @Y § A 39 gl & qrEt | fAF | 3@ AT w1 IKT AR FL AAT
AN qaiHz # N fawam warwfe 9 | wfge 1 A A d e o gal sm
T8 &, IR Iq HIRT F7 JoAAT FXF | &7 AFA & foq FAy ¥ Afkw § 7@l &
Tl #T ammardr &1 Fm add fear g, ! IFATHE AT AT AYT i qTA AL A
afew arEl & sfgr A1 Asfrera IR @A \ T oY fR¥r 1 qar gasy g8t 6%
WY g Ia8 TaT AR g2Ar E fE 97wt \ gt =wifgy | feadt & w=F ST AR
TEAT TEAME I F wron y9A7 ARd | gEd ;I asgegw W gfd ? J9 fr
g M AT 1R 4% 5 IAwY FdY T | AMSAGEIL €7 §, TAFT G Y feAAT
Aot gak  wATfew ag Iw A & F | @mar § Ak anfew S§ ored @1 F0
AT o 9fs wAEY dfegg AT § | A et s &) @ avg & el oY
Az ol o oA wfera § & gefag ’ g} mMwaga § ¥ amaar & opiifas
7 dfqaiq & fasrs @ @m 30 0 | & A Y wgr & zafan 7 wgai g R
IAFT FE 77 A winr | wfRA qERT | WeEGEy qrad ¥ W wwadi ¥ ara § [
AETS HETDTAZI G AT S | oATH NI H | LR T = A7 7€ B, Tar @t g R
ot AT UF GFIT G wwTer 7 feqfa § 0| 4w AT @A AT wfow F3@ 2 B
wF #3309 I FUT ATTHT a1 G2 e | Arfwfmas U € SA-U9 € S8 3
g warfaa &, af%A S1s7 987 gy Y gaAt | 9%AT §, A 39 feafe § avwrd F1 73470
AT F f& o0 #Y o9 g e w1 | Fifcu fF sm @ AT ARG ST AT AN F
BIEFT 2aT TEITATAIATE | I | 7 J5q0T T, 9 A qeady g9
1 Fifge & agr oT Ot & fag €% | ot o & 4 73S F1 R FR T@e
QAT FT e7qeqr g1 T Iq Twre | @7 orfas feafx S &Y H R srF e A AT
*r sxaedt T F fawfad 7 agr oA \ gfefeafs smat wgdY & 78 A & oy
Y a1 fauter s g fe faed o ﬁ T8 TG W HTEAT T2T TL AR TR Y

1 Fm fAd | g8l 3T Al Ayedr | Fifww &7 s

36f9T 3B 09 BW A W@ =l o
foag a8t Mt F1Iwrs faw | qg @dr | MR. DEPUTY CHAIRMAN: Prof.
| Rasheeduddin Khan.

AT wifgq & ooy seadEr Y E Y

i - | PROF. RASHEEDUDDIN KHAN
e Gﬁfa Sl # I U7 - EI'TE il'? (Nominated): Mr. Deputy Chairman,
I 93w Frav fagrz &1 AT AT &, UF | Sir, on an oceasion when three Statutory

" ST Y_w 3 ECIE free gq z? | Resolutions are being brought before the
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Holise for approval in order to conti-
nue the proclamation of emergency by
the President in the States of India, may
be it is necessary that we look at some
of the larger issues involed, particularly
with reference to Andhra Pradesh. Sir,
1 am speaking here this afternoon with
some pain, and also with some hesita-
tion, which gets accentuated by the fact
that [ also happen to come from
Andhra Pradesh which, during the last
four vears, has been passing through un-
easy times and has Deen hitting the
headlines. not for complimentary purpo-
ses but for uneasy and adverse reasons.

Sir, to start with, it seems to me
somewhat agonizing to remind oursel-
ves that President’s rule which is resort-
ed to under the emergency provisions
of the Constitution, has been resorted
to quite so often during the last
few years. I may also add for the pur-
pose of underlying the abnormality of
the situation, which is sometimes missed
even by enlightened public opinion, that
one-third of the people of India—are liv-
ing under President’s Rule; if you in-
cludes Andhra Pradesh, Uttar Pradesh,
Orissa and Manipur, that constitutes al-
most one-third of the population of the
Republic of India. This situation is cer-
tainly alarming for us. We have, there-
fore, to examine as to what is happen-
ing to the political system which we
have adopted for the last 26 years. Sir,
this also points to the fact that there
is something wrong with the working of
the varty system itself. And, therefore,
without apportioning blame on one
party or the other, it behaves
leaders of all the parties to sit down to-
gether and examine as to how to eradi-
cate the weaknesses which lead to the
distortion of the normal functioning of
the party system. But, above all, if I
am permitted to say so, it is the ruling
party’s malady. Tt is the manifest
vacuum in the capacity of the ruling
party to put its house in order and,
therefore, by that token to put the Re-
public of India in order, thal things are
going from bad te worse. Tt is a sad
commentary that at a time when econo-
mic problems are engaging our atten-
tion. when things are taking a turn for
the bad, we should nevertheless have
to go into some of the very fundamen-
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tal aspecls of the structure of the Re-
qulic of India. Therefore, 1 mention
this with some hesitation,

Let ua be very clear as to what had
happened in Andhra Pradesh which led
to the imposition of President’s Rule.
My own submission js that unless our
analysis of the problem is clear, no solu-
tion will be found to the larger and
basic problem, involved therein. Sir, for
the last four years I have been writing
on this problem occasionally. I may
also submit that I have probably voiced
some unpopular opinions as well. But
the compulsion of being a life-long aca-
demic on the one side and the compul-
sion of seeing things from a near quar-
ter, by virtue of coming from Andhra
Pradesh on the other side, have certain-
ly led me to certain conclusions. I
beg to submit that these conclusions
are based on a clear and an objective
reasoning. For the last 4 years, we have
been trying to treat the problem as a
law and order problem, or as a pro-
blem of the collapse of cohesion in the
ruling party, or as a problem of the
conflict of caste-oriented leadership or
as a problem of the conflict between an
economically advanced region and an
economically backward region. But
seldom, as far as I can realise, either in
the Parliament or outside, an attempt
has been made to look to more pro-
found and deeper implications and basis
for the type of conflict that is going on
in Andhra Pradesh,

Now Sir, it is very easy to accuse a
part-time Member of Parliament like
me with an academic back-ground of
being too much of a theoretician. You
might as well say that I look at the
problem from too much of a normative
point of view. I will submit that some
aspects of theory, some aspects of norm

| and some aspects of the larger perspec-

tive have clear political relevance as
well. Probably, politics cannot be total-
ly removed from a perspective of his-
tory and history cannot be totally
perceived without a perspective of
politics. Therefore, I  would submit
that what is happening in Andhra Pra-
desh is symptomatic of the larger pro-
blem of the harmonious integration of
a complex federal polity like India.
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Is it that what is happening in Anglh-
ra Pradesh is a problem of the assertion
of a viable sub-regional demand. Is it
that the problem of Andhra Pra(_iesh.is
a problem of the second biggest linguis-
tic community asking for looking at
she problem of development from an
angle other than linguistic? I am rais-
ing these issues here in the House m
order to help people to come to their
own conclusions, I am mindful, rather
quite agonisingly mindful, of the very
uanhappy economic circumstances through
which we are passing. One can always
say that what I am saying may be right,
but it is not actful and reasonable in the
larger interest to say it at the moment.
Therefore, I am trying to put my views
as mildly as possible. But I c¢annot
overlook the fact that what has happen-
ed in the last 4 years in Andhra Pra-
desh goes much beyond the problem of
party politics, I submit with all em-
phasis and humility at my command that
the learned members of the ruling party
should really do some systematic think-
ing because Andhra Pradesh has been
the bastion of the Congress for many
years. Even today in an Assembly of
287. 217 members are from the Congress.
Then why is the Congress Party not
working as a united party? If it is not
working as a united party, is it only lack
of discipline or lack of political leader-
ship or is it something more fundamen-
tal than that? T would submit that the
problem is not of holding another elec-
tions either. Another election will mean
extra expenditure on an unproductive ac-
tivity. 1 think in a country like ours
where we are trying to have every sin-
gle pie being made available for eco-
nomic development, costly expenditure
on elections should be avoided as far as
possible. T would also like to say that
the problem is not only political. I
agree with my friend Mr. V. B. Raju, a
sagacious person with long experience of
active politics, that there are two pro-
blems which are political and which
should be looked at from a political
angle. But I would say that political
problems also cannot be isolated from
the larger human problems. When you
say that it is a political problem, you
are only looking at a part of the problem
by giving it a designation. But politi-
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cal problem is an integral part of the lar-
ger whole and that larger whole i¢ the
main human problem. And that human
problem—I submit and I hope the Minis-
ter of Home Affairs Mr. Pant, my good
friend, will take it in good humour—
has been totally overlooked by the rul-
ing party. Sir, I am not accusing, I am
not in the "habit of accusing but if I
may say so, there has been a continuous
lack of understanding of the genuine
problem which has been facing the peo-
ple of Andhra Pradesh. I am not say-
ing that there should be one State or two
States. What I am saying is this: there
is no sanctity for one State as therc is
no sanctity for two States. T am definite-
ly saying that the federal polity of India
needs a solution different from the solu-
tion which we have so far sought. I am
conscious that at the same time, you can-
not isolate the solution from the question
of economic development. But also
you cannot say that since the problem
is mainly of economic development,
therefore, let us not look at the problem
of structural changes. Sir, the problem
of economic development itself is link-
ed-up with the problem of structural
changes. If the structural changes are
not linked-up with the economic pro-
blem then structural changes are an ab-
surdity.

Therefore suffice it for me to suggest
and suggest advisedly with such ambi-
guity as I can command, with such isk-
ara and kinaya—to use the language of
Urdu poetry—to convey to the wise
understanding of Mr. Pant and through
him to the authorities that be the main
drift of my suggestion regarding harmo-
nious federal polity. If I have made him
understand, I shall thank my stars and
if T have not, I would have no com-
plaints.

SHRI M. R. KRISHNA (Andhra Pra-
desh): Mr. Deputy Chairman, Sir, we
have discussed about Andhra Pradesh on
many occasions here and we also realised
the need for imposition of President’s
Rule at one time. The State was in a
very bad condition. Things were not go-
ing on in the usual manner.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(PROF. SIDDHESHWAR PRASAD):
Put it mildly.
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SHRI M. R KRISHNA: Therefore,
the imposition of the President’s Rule
was“demanded almost by every party, al-
most by everybody who was interested
in Andhra Pradesh Sir, having introduc-
ed the President’s Rule, to have an exten-
tion of another six months is something
which many cannot understand. All
along we were under the impression that
during the time of President’s Rule things
will settle down, normalcy will prevail
and then there will be an opportunity
for the popular government to come in.
But since that day is still made to go far,
we are g little bit worried about the way
in which things are being done. The
President’s Rule was really needed at one
time and we expected that during the
President’s Rule all the evils which have
crept in during the popular regime will
be eradicated and there will be an oppor-
tunity for a civil government to come in.
We have seen, the Administrator, Mr.
Sarin, is really interested in the affairs,
we have all praise for him. Yet he has
to work with the same machinery and 1
think Mr. Sarin or anyone else cannot
claim any competence or knowledge ab-
out the civil team which was working
there—I mean the civil servants there.
The same machinery continues to be
there. The same officials are there m
the same old place and it is very surpris-
ing for one to think if with this machi-
nery there will be any improvement in
Andhra Pradesh. Whether it is the Jand
reforms or the construction of houses for
Harijans or to stop the harassment of
Harijans and troubles etc., or any other
progressive measure, I do not think the
speed is in any way appreciable. If this
continues, I think we will have to lose
counfidence even in the President’s Rule.
Sir, I think my good friend, Mr. Pant,
must have already received complaints
that in many Departments what had been
forgotten for some time, namely, cor-
ruption has now again crept in. There
are offices and officials openly demand-
ing bribes for doing some work in the
various Departments, Things have start-
ed coming to the surface and the people
in Andhra Pradesh have started talking
about those things. It is time for the
Government of India to put down these
things. It may not be possible for this
Government which is temporary there
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clean the whole State with all good things
It may take vears but at present it s
necessary the Administrator and his col-
leagues should have a very strong hand
to put down any kind of corruption
which has come to their knowledge.
Sir, this is the opportune time for the
Goverament to really implement se-
riowly and wigorously some of the
good measures which were brought be-
fore the Assembly and passed by the
previous Government. Nobody would
stop the Administrator and his team
from implementing them vigorously.
They had taken some steps to nationalise
some of the things like the hostels. There
may be some who did not like that
move but there was more or less uni-
versal support for that kind of a move
but it is not enough. It is dealing
with only one small section of the
population. Just now my friend, Mr,
Bhupesh Gupta, was referring to hoar-
ders and various other people who are
still very active in Andhra Pradesh.
These are the people who have got to
be put down very very effectively by the
Administration and I am sure the Home
Ministry will take proper steps to see
that the Administrator is strengthened to
put down all these evils

Sir, I do not think that the present Ad-
ministration has introduced any new
gcheme excepting inaugurating or open-
ing housing colonies or hostels which
have been originated or started by the
previous Government. The present
Government will have to initiate some
new schemes and Mr. Pant and the
Gavernment of India knows very well
that there are three regions and the
development in all the three regions is
not uniform. Even among these three
regions, two regions are very backward,
Rayalaseema and Telangana. We know
the problems. It is not good for us to
think that everybody will be a saint and
they would accept anything that is be-
ing done in one region, Even though we
know these problems and these problems
require remedies, the remedial measures
seem to be totally absent. I do not know
what is the way in which the Administra-
tors and others come and plead with the
Government of India. We thought that

to bring in all kinds of reforms and | only the popular Ministers when they
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come to the Government of India for
Finance and other help are not treated
properly because the Ministers in the
Centre being also politicians they may
not look upon another politician coming
from a State very kindly.

SHRI OM MEHTA: You were also
a Minister at the Centre.

SHRI M. R. KRISHNA: I am a
Member of Parliament.

SHRI OM MEHTA: Not now; but
you were previously.

SHRI M. R. KRISHNA : We thought
that the Administrator who is a noted
civil servant will be able to convince his
own colleagues and friends in the Gov-
ernment of India and get as much funds
as required by Andhra Pradesh, but re-
cently we had a meeting with the Ad-
ministrator and even for small things he
was expressing his inability to convince
the Government of India, This is a
most important point; whatever we may
say, it is not going to help us. The Gov-
ernment of India has almost decided that
Andhra Pradesh will continue to be an
integrated State. There are no two opi-
nions about it. Even though some friends
in some corners may say that separation
is inevitable, for the present the people,
the politicians and a large measure of
public opinion in Andhra Pradesh are all
definitely for an integrated State. When
that is the aim it is essential for the Gov-
ernment of India to help the Andhra Pra-
desh Administration to properly satisfy
all the backward regions whether in the
matter of housing loans or providing
electricity to the villages or providing
facilities for agriculture or providing
Jand to the poorer people. All these
things need a favourable treatment from
the Government of India. If the Gov-
ernment of India does not help the ad-
ministration there, but only thinks of
integration and thinks of a popular gov-
ernment, I am sure it is not going :o
come. Economic disparity and the back-
wardness of the two regions are the real
factors which have disturbed Andhra
Pradesh to this extent and if these are al-
{owed to continue any longer any amount
of pressure, any amount of persuasion to
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have an integrated State is not going {o
help up. The basic thing is to help
Andhra Pradesh develop industriflly.
agriculturally and economically. That
is the most important thing. It is no
good just asking them to be united, when
one region is rich and the other region
is poor and when in one region all edu-
cational institutions are located and in
the other region there is lack of educa-
tional facilities, If these things are al-
lowed to continue, T am sure we will be
doing only a disservice to Andhra Pra-
desh and we will not be really helping

the people of Andhra Pradesh. I thank
you, Sir.
SHRI K. ©P. SUBRAMANIA

MENON (Kerala): Sir, again we are
asked to continue President’s rule in
Andhra Pradesh. Six months back
when it was clamped down on Andhra,
we thought that it would be a temporary
phenomenon and the problems which led
to the President’s rule would be solved.
We find that President’s rule is no solu-
tion to the problems which Andhra faces,
In fact, the problem is as far away from
solution as when President’s -ule was
clamped down. The problem can be
solved only if the Congress party knows
its mind. The problem is actually in
Delhi and it is not in Andhra.

SHRI S. D. MISRA (Uttar Pradesh):
Have they any mind?

SHRI K. P SUBRAMANIA
MENON: 1t is in Delhi. The moment
the Congress high command decides that
the problem will be solved in such and
such way, that the integrity of Andhra
will be maintained, there will be no diffi-
culty. On the contrary, what is the Con-
gress high command doing? They are
calling all sorts of rabble-rousers from
all over Andhra, talking to them and try-
ing to make them agree to all sorts of
things. That is not going to solve the
problem. The problem can be solved only
by ignoring them and by telling them to
go off. This is not the place for you. That
way you can do away with this problem
once and for all and see that an inte-
grated Andhra Pradesh continues in exis-
tence, and popular rule is ushered in
there.
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Now, Sir, Andhra is a place where I
would say that the rule of the landlords
and that too what may be called the
fanatical, caste landlords, flourishes. It
is one of the States in India where the
Harijans and Adivasis are being op-
pressed like anything, unashamedly so
obviously and on every occasion, Even
today and you will find every day there
is some incident reported from Andhra
that Harijans were beaten up, were mur-
dered, were oppressed and that sort of
thing. We thought that at least if the
President’s rule did not solve any other
problem, at least it would find some sort
of solution to this problem, if not a per-
manent solution, at least temporarily the
Harijans and Adivasis in Andhra Pra-
desh would have some sort of respite
from the oppressive landlords and the
fanatical caste Hindus there. But even
that is belied. The President’s rule can-
not solve any problem. For protecting
the Harijans and the Adivasis the Presi-
dent has special power under the Consti-
tution. Even when the Popular Govern-
ment is there, the President has got a spe-
cial responsibility to see that these peo-
ple are protected. But now when the
President’s rule itself is going on, they
are not still protected. What is it?
What sort of President’s rule this is that
the President cannot carry on the speci-
fic job which is enshrined in the Consti-
tution and which says that it is Presi-
dent’s responsibility and that he should
do it whether there is a popular Gov-
ernment or not. But that is not being
done.

Then, Sir, Andhra fortunately is a
province with a great potential and for
the people of this country who now hun-
ger for food, Andhra can be a solution.
But that resource and potential lie un-
tapped still. And what is the President’s
rule doing? After all, in six months they
could have done a lot of things even in
the question of production of foodgrains,
because the main thing is the Nagar-
juna Sagar Project. That is one of the
most important projects conceived in
independent India, That came into exist-
ence after a lot of struggle by the An-
dhra people. It is actually a pro-
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ject with a lot of promise not only for
the Andhra people, because if the An-
dhra people who are very industrious
and enterprising produce rice, that is
very good for the country also, There-
fore, the country’s food problem could
have been solved. But what happened?
The full potential of the Nagarjuna
Sagar Project is still not being utilised,
that is the irrigation potential. And the
power thing is just being set up and I
do not know when it will fructify. But
the power potential which is the main
purpose for which the dam was built,
that is still not being utilised. And
whose mistake is it? Naturally, it is
the President’s rule, and the President’s
rule could have seen to it that it 1s fully
utilised so that the people of this
country do not suffer from the food pro-
blem. .

Then, Sir, another problem to which
I wish to draw the attention of the hon.
Minister is that of the private college
teachers in Andhra. The private college
teachers in Andhra have been agitating
for the last so many months to see that
Dr. Reddy Committee’s Report is imple-
mented fully. But I do not know why
the Government is not taking action to
that effect. Most of the colleges are not
functioning, the students are suffering,
The Government is not taking a fair
stand on this issue and I hope that at
least now, when the President’s rule is
going to be extended for another six
months, this problem would be solved.

Lastly—and I do not want to pro-
long my speech—I will only point out
that the problem of Andhra has to be
solved, and it cannot be solved by talk-
ing or by dilly-dallying or by hobnob-
bing with anti-integrationists and the
bifurcationists and all that. It can be
solved only by taking a fair decision on
the question of maintaining the integrity
of the Andhra State. s ——

SHRI PAP1 REDDY (Andhra Pra-
desh): Sir, it was amusing to hear Com-
rade Bhupesh Gupta speaking on this
motion. He was speaking about every
Pradesh except Andhra Pradesh.

SHRI S. S. MARISWAMY (Tamil
Nadu): That is Bhupesh Gupta.
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SHRI PAPI REDDY: Then, Sir, he
was sorry that the so-called bandh at
Vijayawada was a failure. In his langu-
age, I suppose, if a bundh were to be
successful at least there should have been
one or two killings as has been the case
in Kerala, In Kerala also, they had a
bandh. The score was two deaths. But
Comrade Bhupesh Gupta says that that
was in collaboration with the Congress.
But here they could not do anything
about the local traders because some of
the traders are paying to the Commumnist
Party also to avoid trouble from these
people there, They wanted to loot the
Super Bazar but when ultimately things
took a serious shape they withdrew from
the whole thing. Now they say they
have nothing to do with the Super Bazar
and they want an enquiry committee.

Sir, the Communist Party evinced
interest in the separation of Andhra be-
cause all the cadre of the Communist
Party comes from the Telengana region.
All the leaders are from the Andhra re-
gion. The Andhra leaders want to have
a cadre,

SHRI M, R. KRISHNA: We have
also better leaders in Telengana.

SHRI PAPI REDDI:
they are non-existent. They are almost
on the wane, So separation, naturally,
would be detrimental to their party.

Whatever it is

About finding a solution, th¢ Centre
has been telling us that it has always an
open mind. I do not exactly know what
is in that mind.. I suppose it is not in
vacuum,

SHRI K. C. PANT: 1t is an’ ‘opeti
mind but not a‘ blank one,,

SHRI PAPI REDDY: .: Not vacugm-
atised, I. suppose; So they have
opened their mind but they have closed
their mouth unfortynately. They do not
come out with a solution. I do not know
who has to give a solution,

SHRI S, S. MARISWAMY: Lord,

V'enkateswal‘a

'SHRI PAPI REDDY May be it is
left to some.astrologers or some Balyo-
gis. Anyway, they would find out some

solution,. * I"sincerely feel that vs’xthout
FAL400 B
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bifurcation you cannot run the admints-
tration; you cannot run an integrated
State. We have been saying this all
these years. Perhaps, my hon'ble friend,
Mr. M. R. Krishna, may have a differ-
ent approach for this problem. The
Hyderabad city is celebrating the 32nd
year of the Quit India Resolution. Now
it seems they have to quit Hyderabad
on this occasion. They want Andhras
to quit.Hyderabad. We are also cele-
brating our ‘Do or Die’ resolution, the
slogan of Gandhiji. Now it is a case
of not doing but of dying. That is un-
fortunately the position there. Now that
Mr. Pant proposes to adopt the State for
six more months, I would suggest that
—whether the President’s Rule is right
or wrong; I have my own reservations
about it—there should be some develop-
ment. I feel we should have less
busy bodies. At the top now the Secreta-
riat is free from busy bodies, the so-call-
ed politicians, At least the Secretariat
is running smoothly. May be there is
corruption even in the President’s Rule,
But corruption is a universal phenome-
non. It is not particular to Andhra
alone. Therefore, it is much better than
the previous popular governments. And
unless you find out some solution it is
no use your trying to get another popu-
lar government in the name of a leader
who is nominated from here and ulti-
mately who cannot pull on his weight
with the party and then the same thing
would follow. Unless you seriously
think of separation nothing can succeed
in the State,

Now, Sir, as I said, Mr. Pant is ad-
opting the State for another six months
I want. him to take some good care of
the, ports.,' Andhra has the longest coast~
ling which has not been properly exploi-
ted. :On the West coast,» Mabgalore and'
other plages there is lot.of marine pro-
ducts being exported. There is only one
port; Visakhapatnam, which was started
long: back not because of us but in spite
of us.- It is more:fot -defence purposes.
The Kakinada port, I here, is being deve-'
loped. That is a good thing, - Then.we
have been asking for the 'development
of the - Krishnapatnam port.which .
only 100 miles ; %trom Madras: Whenever‘
there is a strike in. thé*Ma&m port,:thig

,, e~y om
B L, Ty
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port can also be thought of for develop-
ment.® Then we can think of some salt-
based indusfifes also as we see in the
Saurashtra area. Not a single industry
has come up in the coast here, Then I
wish Mr. Pant, as the foster father of
the State for another six months to
come, would take up the white elephant
of the State finances, which is the Nagar-
junasagar project and see that the Centre
takes it over because the benefits from
the project go for the whole nation. I
wish Mr. Pant takes early steps for tak-
ing over the Nagarjuna Sagar Project
into the Central sector, Thank you.

THE VICE-CHAIRMAN (SHRI V.
B. RAJU): Mr. Pant,

SHRI S. S. MARISWAMY: Berore
that, would you kindly permit me for
two minutes, if possible?

THE VICE-CHAIRMAN (SHRI V.
B. RAJU): You did not give vyour
name,

SHRI S. S. MARISWAMY :
requesting you now.

THE VICE-CHAIRMAN (SHRI vV,
B. RAJU): All right.

SHRI S, S. MARISWAMY : Sir, look-
ing at my hon. friend, Mr. Pant, from
this distance. I am reminded of his
father. He has got a very strong re-
semblance and very recently he has ad-
ded to his beautiful face a big moust-
ache, which is a replica of what his
father was having. His father was a
great defender of {reedom and demo-
cracy, and his participation in the tree-
dom struggle is something of a saga.
Even to-day if we-read about it from
Purga Das and other people, we get a
great thrill. .I was given the opportunity
of meeting Mr. Pant, his father, in 1957
over.a, Congress matter - _pertaining o
Madras State. He gave, me a patient
hearing and. gave me a solution-in a
jiffy that worked like a miracle in Mad-
Ias polmcs Now, if Mr. K. C, Pant is
given a free hand, if he is given full res-
ponsibility and if his_hands are not tied
down by busy bod;es and career politi-
c1ans and’ all those who want to concen-
tfate all the powers. in_ the .hands of
Deihl, ‘T “am quite ; sute, following . the
footstéps of s _Breat father, he  will
$§6Ive ‘the'ptoblem in a jiffy. But ' un-

I am
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fortunately, there is a tendency
Delhi to appoint Chief Ministers from
here. Whether they are a zero there or
they are powerful men, irrespective of
their popularity or unpopularity, the
Centre is very keen in having their own,
if you permit me to say so, stooges. That
is the trouble. They must choose a man
from the masses, a popular leader. They
should not choose a yes-man. If Mr.
Pant s given freedom, I am quite sure
he will do it, but unfortunately his hands
are as fetiered as the hands of any-
body in this almighty Government. Any-
way, now the trouble and other things
are subsiding. There is a calm atmos-
phere prevailing there, Now is the pro-
per time to bring out a solution. We
cannot keep the President’s rule and the
Assembly in suspended animation for
ever, If it is kept for ever and ever,
I begin to see red. I begin to suspect
that what the great thinker, philosopher
and most learned colleague of ours in
the Lok Sabha, Mr. Shashi Bhushan,
who has come out with the wonderful
theory of “limited dictatorship”, is in-
spired by somebody to say so and there
is some meaning in what he says. So
this suspended animation would create
doubts in our mind and confirm what-
ever Mr, Shashi Bhushan is saying. In
order to allay the fears entertained by
the Opposition, Mr. Pant during his re
ply must give a solution. That is my
request. Thank you.

4 MP. 3. G o

SHRI K. C. PANT: Sir, I have listen-
ed to this debate with great care, parti-
cularly beéausé¢ I was hoping ‘that some
views might be expressed on the basic
problem that faces us in Andhra Pra-
desh. Some views had been expressed,
but several other speakers have not com-
mented directly on that basic problem.
Nevertheless, theré have been many use-
ful suggestions and I have made note of’
these. There have also been referqnccs’
to the Administration under the Presi-’
dent’s rule. And, Sir, some complimen-
tary references have been made, includ-
ing the one by you, and I would like to
thank all Members who made these re-"
ferences. 3

of

Sir, Nawal Kishoreji referred to the;
damage.that has been_caused .to pubho.
property at the time when the Presi-
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dent’s rule was first imposed on the
State. And I think somebody else re-
ferred to the Government having been
paralised at that time. I do not want
to use this particular phrase, but I need
hardly remind the House of the situa-
tion that prevailed at that time, about
the daily reports which were reaching
us of the burning of buses, burning of
public property and stoning, instances
of clashes that took place, police firing
that took place, deaths that took place,
etc. And just to remind the House of
the size of the agitation that took place.
I would only mention that 32,800 per-
sons were arrested in connection with
this agitation. There were 4 murders,
329 cases of arson, 76 cases of sabotage,
18 cases of looting, and so on, And 1
need not go into further details. At the
same time, the students were on strike;
several Government employees were on
strike. And the first priority of the
President’s rule was to restore law and
order.

Sir, I have said in my opening speech
that law and order has been restored,
that normalcy has been restored in the
Administration. And I would like to
say here that this has only been possi-
ble because of the cooperation of the
people of Andhra Pradesh. The people
have cooperated in both the regions and
it is this cooperation which has enabled
the Adminitration to restore normalcy.
All those who were on strike, whether
it is Civil Surgeons, or the Gazetted
Officers or the NGOs or the students,
one by one, they withdraw their strikes.
And as has been mentioned by Nawal
Kishoreji, the Army withdrew, the BSF
and the CRP were reduced in strength.
And so with each positive gesture of
normalcy on the part of those who
were agitating, the Administration res-
ponded by going more than half way to
speed up the process of normalisation.
And in this connection, the large num-
ber of persons who were detained at
the time, some of them under the MISA
also—many arrests were made and I have
mentioned the number of arrests—they
have also been more or less released,
most of them. And in respect of stu-
dents, attempts were made on all occa-
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sions to see that for the students who
wanted to take their examinationsewhile
they were under arrest facilities were
given so that they may not waste a year.
And more recently there was an agita-
tion by teachers. That agitation was
also resolved and the students were en-
abled to take their examination where-
ver it was possible. In other places
fresh arrangements were made. There-
fore, it is this kind of approach which
the administration has been adopting all
along to bring back normalcy. Com-
municatons have been restored. But
certain other problems came up. And
one of these problems was an unusually
long spell of drought. Our friends who
come from Andhra Pradeh know the
severity of this drought and know that
it created problems even in respect of
drinking water and milk supply. You
yourself, Sir, know this very well and
you know what a tremendous effort had
to be made by the administration to
cope with the situation to see that food
and other essential supplies reached
every pocket in distress and to see that
the administration was fully geared to
take care of the host of problems that
arose because of this drought. And 1
am glad to say that this period of
drought has ended with the recent mon-
soon. I cannot say whether there are
still some pockets where the rain has
not been enough, but, by and large,
there has been a reasonable rainfall in
Andhra Pradesh this time. The total
expenditure on measures of drought re-
lief in the last financial year was of the
order of Rs. 3995 crores. This is an -
indication of the size of the effort that
must have been required—this figure of
Rs. 39.95 crores for drought relief.
Rupees 71 lakhs were spent on cyclone
relief, because there was a cyclone also
which occurred in the State. And the
total programme is expected to cost
Rs. 55 crores up to June-Tuly 1973 1
am mentioning these figures only to
highlight the size of the problem which
confronted the State. Now, various
friends have referred to the need for
development. 1 would gladly give some
figures later on. T would only say that
we are fully conscious of the fact that
President’s rule is no! merely fo look
after the law and order, but it is there
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to do what it can in the field of deve-
lopm'ent to streamiine the administra-
tive machinery and to energize it, to
give a fillip to development, and, in par-
ticular, to take note of the needs of the
backward regions in the State, the po-
tential for industry, and so on. Refer-
ences were made to the Fifth Plan by
you, Sir, and others and that is an ad-
ditiona} responsibility which the admi-
nistratiun there has to bear at this parti-
cular time when the Fifth Plan discus-
sions were going on. I can assure you
that the administration there is con-
scious of all these responsibilities and
is engaged in the task of giving a fillip
to development, all-round development,
including some of the specific things
which have been mentioned. I will
come to that later, like Nagarjunasagar.
I may not be able to go as far as Shri
Papi Reddi wants me to. But still T
will give some indication of what is be-
ing done. While within a few months
it is not possible to get rid of regional
imbalances, I can assure my friends that
we are aware of them and we do try
to the extent possible to see that the
national policies in this respect to take
up developmental programmes so that re-
gional imbalances are lessened are also
pursued in Andhra Pradesh, But of
course it will not be at the cost of other
regions. All regions should be develop-
ed. But it can be done by some system
of weightage being given to more back-
ward regions.

The other and the major point in this
debate is the need for extending the
President’s rule. If I may say so, I was
greatly impressed by your speech, by
the manner in which vou have analysed
the problem and the way you have gone
back into the historic roots There is
an economic aspect to this problem to
which you have referred and there is
alsu a political aspect which we are all
aware of.

So far as the non-political issues you
refetred to are concerned, namely, the
service matters and the educational faci-
lities, T would only like to say that the
Administration there has been asked in
particular to pay special attention to
service matters. T fully agree with vou
that it will perhaps be easier for the
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Government of India to tackle service
maltters because the officers whom we
have sent from outside the State may
find it easier to do it than officers from
the State, I am pot casting any reflec-
tion on anybody by saying so. It is part
of human nature. It might be easier
for an outsider and considering this
point we have been trying from the
very beginning to speed up this process
and I would like to tell you that in the
short period the Administration there
has been paying special attention to this
and in fact I could give you some more
details of what they have done during
the period under review.

Final gradation lists for 117 Gazetted
posts were issued and for the rest of
the Gazetted posts provisional gradation
lists have been issued in the month of
May and they will be confirmed atter
following the procedure laid down. Pro-
visional gradation lists for 36 non-gazet-
ted officers of Industrial Development
Department have been issued and for
the remaining 1,396 non-gazetted offi-
cers orders are under issue. The work
remaining to be done is very little. Even
this could have been completed but for
the fact that a large number of non-
gazetted officers are on strike for almost
three months during the period under
review.

This is the position. This, of course,
would not include cases in court. But
so far as it Is possible, the Administra-
tion is attending to this problem and 1
hope that they will proceed as far as
they can heading our advice in the
matter.

The other thing vou mentioned was
about educational facilities. In the five
point programme of the Prime Minister
it was mentioned that without damaging
the interests of the students of Telen-
ganga, the educational facilities in the
twin cities should be extended and the
additional seats created would be free
to all. This we have followed up. While
T do not have the details with me,
can assure the House that in this very
acdemic year we are going to create
additional seats both in terms of ge-
neral college education and professio-
nal college education This is being
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done. And, Sir, I hope that this will
take care of the problem. I am not
here referring to the question of an
additional University for this region
which, as you know, is connected with
the larger question of finding a solu-
tion. HBut the immediate problem will
be taken care of by what we have de-
cided to do. Now, Sir, you have explai-
ned the problems created by the suc-
ceeding judgements with regard to the
Mulki Rules and it was your sugges-
tion that we should consult the Sup-
reme Court or the Attorney-General.
Now, the only difficulty with that is
that any pronouncement or any advice
given by the Attorney-General or the
Supreme Court on a reference by the
President does not have the finality and
while you recognised this, you said
that even though it does not have the
finality, it will help inexplaining the
whole problem to the people. The pro-
blem has been one of being able to
bring about finality in the matter. But
I do recognise that it will take many
months, if not a couple of years, to
get a final judgement from the Supreme
Court. It is our hope that while this
matter is pending in the court, this
problem will be solved through politi-
cal negotiations between the different
parties concerned and it may be easier,
while the matter is in the court, for
both sides to agree rather than wait
for finalisation of the issue one way
or the other. But, Sir, I do not want
to say more about this. But I have made
a note of your suggestion, Actually, we
had ourselves given some thought to it.
But the present position is that we hope
that a solution would be forthcoming
before even the High Court comes to
a decision on this matter. At least
this is our hope and this will be our end-
eavour.

Now, Sir, the other question you rai-
wed is about the Regional Committee
and the developmental aspect of the
problem. This is one of the suggestions
which has been made and this is also
under discussion and so, I do not really
want 1o say anything more about it.

Sir we have been holding these dis-
cussivns with the leaders of Telangana
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as well as Andhra and the only thing
that I would like to say is that our ef-
fort is to see that a consensus emerges
and we are trying to help along the .
process of finding a solution which will
satisfy the public opinion both in Telan-
gana and in Andhra. Looking to the
background of the problem and the fact
that there have been agitations both in
Telangana and in Andhra regions at
different times, one has to be somewhat
careful in handling this problem and
while, therefore, I can say more, the
House will understand that I have to be
more guarded because one wrong word
I may utter may create problems. ..

SHRI NAWAL KISHORE : Mr.
Pant, there was a statement from you
in the Press that some consensus was
emerging, probably within two months,
and that you and the Prime Minister
were hopeful that a final solution wiil
!)e reached. 1 do not know whether
it is correct.

SHRI K. C. PANT : Sir, the first
part of it is more or less correct, I
said that a consensus appears to be
emerging. But I also said that no time-
limit could be set.

SHRI NAWAL KISHORE : But it
was there in the Press,

SHRI K. C. PANT : There was no
question of two months or three mon-
ths for the simple reason that it is
very difficult for me to say whether it
will be in one month or two months,

Sir, I have heard the speeches from
different honourable Members who
have also brought out some of the vie-
ws on both the sides. But I do not
think that any attribution of motives
or amy generalisations are going to
help at this stage and at least T do not
intend to indulge any such thing.

I have found a lot of goodwill in
both regions. T have found a willing-
ness to work for a solution, I have
found a willingness to understand each
othqr’s point of view. And it js these
positive features in the situation to
which T would like to draw the atten.
tion of the House, These positive fea-
tures make one hope that a solution
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would be forthcoming with the effort of
the leaders of both sides, with spirit of
give &nd take and with a view to find-
ing a solution which would find ac-
ceptance in both parts of the State. So
this is broadly what we are working
for. Mr. Papi Reddi will see that my
mind is not blank, but it is very diffi-
cult to spell out the details. . ,

Ht A fem@c : 6 g9 F e ar
LT ALV AT 1

ST o Wlo I : 6 AT e AG
g, 6 wgrq ar fafaz § )

st vas femie ;. gaF qir d@ A
AT |

s{Y a1 (I FIM) : 6 WG
F g F qIX K AT F7T FZT ST AFATE ¢

SHRI K. C. PANT : The question
of asking for further extension would
be in my mind if I did not think that
much before a solution should be
found. So I would not like to discuss
the possibility at this stage. ..

SHRI PITAMBER DAS : You may
not discuss it. But don’t even keep it
in your mind.

SHRI K. C. PANT : I agree. That’s
why I said that at this stage it is not
in my mind.

Sir, two hon. Members, I think, Mr.
Shejwalkar and Mr. Bhupesh Gupta,
said that we were not interested in meet-
ing or discussing this problem with
opposition members and that we re-
garded this as some kind of domestic
problem of the Congress Party. Now
this simply is not correct. Whether it
was the Home Minister or it was my-
self, when we visited Hyderabad, both of
us have met members of other parties
who came to meet us. We welcome
this meeting of minds on this question.
We welcome the co-operation of all par-
ties. It is not a party question, in
that sense of the term at all. And that
is why, in fact, I was surprised when
Nawal Kishoreji said that for party’s
ends the Constitution is used. He gave
certain principles which 1 will not re-
peat. He also blamed the Home Minis-
ter. . . He said that since the Home Mi-
nister has come, democracy has been
weakened, and so on. But he himself,
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recounting the situation that existed
when the President’s rule was imposed,
pointed out that the situation was such
that President’s rule had to be imposed.
This means, that it was with his sup-

port...
SHRI NAWAL KISHORE : T sup-
ported it after you imposed it.

SHRI K. C. PANT : Quite right. After
we imposed President’s rule, he sup-
ported it. I do not know how it brings
him  satisfaction ... (Interruptions.)
But, in fact, he felt very strongly that
even though he was not a party to the
decision he supported it. He himself
has recognized this. And still he has
built up a wonderful case on this.
Once he accepts that this was neces-
sary at that time, then where is the
question of accusing the Government
with any false motive in the matter,
any wrong motive. . .

SHRI NAWAL KISHORE : Just
one second. What I said was that
when, as per your own statement, nor-
malcy has been restored, {aw and order
has been established, then why do you
prolong this agony and deprive the
elected representatives of forming a
popular government ?

SHRI K. C. PANT : That is the
second part of what he said. His objec-
tion was to the imposition of Presi-
dent’s rule in so many States, I am
referring to his own support. In fact,
the situation was such at that time
that the whole House supported it, as
far as I remember, except perhaps
the CPM. who finds it difficult to sup-
port anything these days...

ot angrdt  warz  aEw : (fage)
qa7 F7 FT foar g7 a0t &1 ?

it &Fo Hlo qeq : FTT ATIFT IA*H
ary FaT € 7 -

S SEIEFET TATE ATET ¢ ATTH Q1T
ar 9% €, gWIR WA A T3 &7 gAT
g

SHRI K. C. PANT : Sir, the point
then is: Why extend it? And this is
a simple question we have to face. Is
it fair at this point of time to transfer

the burden of finding a solution to a
new Assembly and a new Government ?:
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Would it be easier for them to find a
solution ? After all, the problem is still
before us and the problem is such in
which many emotions are involved, in
which regional passions and feelings
are involved and in which there has
been an outburst not so long ago.
So, in this circumstance, would it be
better for the Centre, during Presi-
dent’s rule, to try to help in bringing
about a solution or to restore the As-

sembly after a solution has been arri- |

ved at? T think, on serious considera-
tion, the judgement would be that it
1s far better for us to try to solve this
problem and then to restore popular
Government, As the Parliament will
sit only up to 3lst August according to
the programme and the Parliament will
not be sitting when the President’s rule
comes to an end, as a measure of cau-
tion we are extending it for six months.
We are not hoping that we will have
to go for full six months. We hope
that the solution will be found much
earlier. To that extent, I think there
should be no objection to it.

Some reference was made to the de-
tails of the talks which we are having.
I think Shri Bhupesh Gupta wanted to
know something, but he is not here,
It is very difficult for me to give details
of the talks that are going on. All
that I can say is that we have discussed
this problem with all the concerned
persons in Hyderabad. Many have
zome here. In this process, certain ideas
have certainly emerged and certain
-concrete suggestions have emerged. It
will be wrong to say that there is agree-
ment on all counts. There is a large
measure of agreement in some of the
areas, but still there are differences
in some other areas. Therefore, work

- remains to be done. It needs a little
amount of patience. All I will plead
for is goodwill on both sides and I
hope that the leaders of both the sides
will heed the advice to take it wpon
themselves to find a solution to cut
this knot that remains so that they can
arrive at a solution together. It is
not a question of the Central Govern-
ment giving a solution or of laying
down a formula. Something can evol-

ve out of the mutual discussions which
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, will be acceptable not merely to the

leaders, but also to the people in bbdth
the regions and the leaders can cemtain-
| ly carry the message and satisfy the
people once they agree to something.
I think that it is on this basis that you
have referred to the fact that the local
leaders haye not come up with any so-
lution so far, But I know and you
know that they have been working
and they | have been trying and they
have not been completely unsuccessful.
The measure of success lies in the fact
that even today there are many groups—-
some of them have been inspired by
you—who| are continuously working
to bring the people together and to
find bndﬁes 1o make the gaps meet.

Shri Bhupesh Gupta referred to cer-
tain arrests and certain police actions.
I do not want to say much because he
is not here. But I would only point
out that according to the report that I
have got,|there was looting in the Su-
per Bazar|in Vijayawada and the police
took action. I do not really know what
he was objecting to. If there is looting,

certainly the police ought to take ac-
tion,

SHRI $. S. MARISWAMY : Will
the hon. |[Minister indicate who were

these people and to which party did

they belong?
SHRI K. C. PANT: The agitation
was organised by the C, P, 1. This is

what he himself said. He gave a wrong
account of the whole thing.

SHRI §. S. MARISWAMY : [ can
understand if a rich man is looted or
a rich man’s mandi is looted. But a
Super Bazar is for the poor people.

THE |VICE-CHAIRMAN (SHRI
V. B. RAJU) : Mr. Mariswamy what
Mr. Bhupesh Gupta said was that the
agitation |'was started by them, but he
had a different story for the looting
part.

SHRI K. C. PANT: He said that
looting had not been done by the C.P.I.
But there was looting and the police
had to take action. There is no alter-
native to| police taking action in such
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circumstances. The second  aspect
which I wanted to mention is that he
referted to some circular. 1 was not
aware of any circular. I asked my offi-
cers to get me any circular that might
have been issued. One circular was
issued regarding exemplary action ag-
ainst hoarders and black-marketeers.
1 do not know what circular he refer-
red to. I do not think he can take ob-
jection to this kind of circular being
issued by Government.

SHRI NAWAL KISHORE : That
must have been issued from the
AILC.C.

SHRI K. C. PANT : I do not know
and 1 was surprised at what he
said. This takes care of most of the
points that have been raised and 1 have
already taken a lot of time of the
House. 1 would only refer very briefly
to some of the steps that have been
taken in the field of development by
the administration because of the in-
terest shown by Members. In Andhra
Pradesh, in the last few weeks, a new
Department of Employment and Social
Welfare was organised from April
1973 to concentrate on the special
problems of the worker sections.

In this matter of hostels 40,000 boys
and girls are involved. This is the
point which Shri Krishna referred to.

A scheme costing Rs. 10 crores for
the construction of 55,546 homes for
backward classes and scheduled castes
with loan assistance from the LIC has
been under execution. Now some re-
ference was made to employment. A sche-
me costing Rs. 6 crores with a poten-
tial of nearly 40,000 new jobs for the
educated unemployed is being put on
the ground. Electricity has been taken
to more villages covering nearly 38 per
cent of the total villages and nearly 2}
lakh pump sets have been energised to
bring about a welcome change in the
agricultural scene. A Dairy Develop-
ment Corporation is being set up. A
Foodcraft institute to train young
men and—women......

SHRI M. R. KRISHNA : These are
not new.
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SHRI K. C. PANT: Some are new.

st A fwEie c 9 105 F99 wwaAT
T4 FTHSrF 87. 59 farmar| 94
BT F1E FaTT Mg Ay faar |

&0 #Ho wmr : # 37 F Fh 3@
W@ 41 Ffwq agad fad adr | Afwa
GE MGG &, IAFFAF A g
AENATAY oA A FC AT AT |
Az afera s faaravagaiardy ) afea
H 39 3gm | #F F A frar &
An addijtional irrigation potential to
cover nearly 52,000 acres is being crea-
te:d. I am mentioning all this not to
give a catalogue of what is being done

bu_t only to point out that attention is
being paid to the developmental aspect.

I would also like to refer to one
specific project to which Shri Papi Re-
ddy referred, namely the Nagarjuna
Sagar. The work on Nagarjuna Sagar
project which has been in progress
for a long time has been stepped up
to achieve the benefits earlier than sche-
duled. .

SHRI M. R. KRISHNA: It has to
be taken under the Centre.

SHRI K. C. PANT: To develop-
the Ayacut area of the Nagarjuna
Sagar project the Centre has sanctioned
the railway line from Bibinagar to Na-
dikudi which will cost about 20.5 cro-
res; also 130 kms, of metre gauge line
in the Guntur District is to be con-
verted into broadgauge at a cost of
Rs. 8 crores.

SHRI NAWAL KISHORE :
about the land reforms ?

What

THE VICE-CHAIRMAN (SHRI V.
B. RAJU) : The President has given
his assent.

SHRI K. C. PANT : As far as I
know, after we discussed it the Presi-
dent has given his assent and it is to
be implemented there on the ground.
I will have to find out exactly what is
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being done. So, this covers the entire
area. Although I have more material
with me I do not want to trespass on
the time of the House. After this ex-
planation of the reasons for bringing
forward this motion 1 hope the House
will accept it unamimously.

N 7w et 0 o7 off, e aga
et qa faar fwn o= Fm Ay e
%13 6 oY atrad ad a7 T@i § 3aAmy,
TIAT UEATEE 3 3 TR oy wwm ¥
qIST SHHfeT  F & gwAr gE T 2
A FaraT srewT &Y FifE 7 “fasm” T
;r gt w13 g, @t v warfaw qra ad

|

SHRI M. R. KRISHNA : This is
not fair. The Adviser there is not act-
ing like the Nizam. He is acting more

like a commoner available to every-

body. He is really doing very good
work there. I think you are a little
unfair,

SHRI NAWAL KISHORE: He

should behave democratically,

(Unterruptions).

THE VICE-CHAIRMAN (SHRI
V. B. RAJU): Leave it at that stage.

The question is :

“That this House approves the
continuance in force of the Proc-
lamation issued by the President
on the 18th January, 1973, under
article 356 of the Constitution, in

relation to the State of Andhra
Pradesh, for a further period of
six months with effect from the

1st September, 1973,

The motion was adopted.

[ RAJYA SABHA]
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STATUTORY RESOLUTION SEEK-
ING ABPROVAL FOR CONTINU.
ANCE OF THE PROCLAMATION

UNDER ARTICLE 356 OF THE

CONS TION IN RELATION

TO THE STATE OF MANIPUR

THE INISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. C. PANT): Sir, I
beg to mave the following Resolution :

“That| this House approves the
continuance in force of the Proclama-
tion issged by the President on the
28th March, 1973, under article 356
of the Constitution, in relation to the
State of Manipur, for a further
period of six months with effect from
the 14th November, 1973,

The circumstances under which the
Proclamation dated the 28th March,
1973 was issued by the President are well
known to|the Members of the House.
The justification for President’s Pro-
clamation | had been debated in this
House on| two earlier occasions and it
would not be necessary for me to recall
the pointy made during those debates.
The House is aware that the Legislative
Assembly (of Manipur had been dissolv-
ed and that elections cannot be held
until the |constituencies have been deli-
mited and fresh electoral rolls, etc. have
been prepared. These  preliminary
measures [for holding the elections are
being expeditiously pursued by the Elec-
tion Commission. We all hope that
these preliminaries will be completed in
the course of the vyear and elections
would be held early next year. But
meanwhile there cannot be a vacuum.
The period for which the House had
earlier agcorded its approval for the
continuance of the Proclamation will
expire wigen the House may not be in
session. [Therefore, we have come to
this House with a request that the dura-
tion of the Proclamation made by the
President may be further extended for a
period of six months. Such an exten-
sion is constitutionally unavoidable and
therefore| I would request the House to
accord its approval to the Resolution.
The Houyse is aware that Members of
this House as well as the other House
had recently discussed in another forum
umber of matters relating to
Mam’pur‘ We look forward to this



